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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,}
DELHI (PRINCIPAL BENCH)

Appeal No. 58 of 2026
(IA no. 395 of 2026 and IA no. 396 of 2026)

Jagat Vijay Printers LLP
..... Applicant
Versus
Punjab Pollution Control Board
.... Respondents

Short reply by way of affidavit of Er. Ruby Sidhu,
Environmental Engineer, Regional Office, Bathinda on behalf of respondent

Punjab Pollution Control Board.

I, the above-named deponent, do hereby solemnly affirm and
state

as under:

RESPECTFULLY SHOWETH -

1) That the above-mentioned appeal has been filed by the appellant w/s 16 of
the National Green Tribunal Act, 2010 against the order dated 24.04.2026
passed by the Punjab Pollution Control Board wherein the Environmental
Compensation amounting to Rs.2,79,00,000/- (Rs. Two Crore Seventy-
Nine lakhs only) has been imposed upon the appellant for violation of the
provisions of the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981. It is alleged
b
Environmental Engineer

Punjab Pollution Control Board
Reaional Office, Bathinda.
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13632030 \Qiuf/thc appeal that the impugned order has been passed without giving any

—— 2O /1 . . .
\ lfT. oF W>%how cause notice or granting any opportunity of hearing to the appellant

on the question of imposition of Environmental Compensation.

2) That the matter was considered by the Hon'ble National Green Tribunal
and vide order dated 21.05.2026, the appeal was admitted with direction
that till the next date of hearing subject to deposit of 50% of the amount of
EC imposed by the impugned order, within a period of four weeks, the
operation of the impugned order shall remain stayed. The order dated

21.05.2026 passed by this Hon'ble Tribunal is reproduced herein below:

i A By this appeal filed under Section 16 of the NGT Act,
2010,‘ appellant has questioned the order of the Punjab
Pollution Control Board (PPCB) dated 24.04.2026, imposing
the environmental compensation of 2,79,00,000 (Rupees two

crore seventy-nine lakh only)

2, IA No. 396/2026 has been filed by the appellant praying
for the stay.

3. The submission of the Sr. Counsel for the appellant is
that the impugned order has been passed without giving any
show-cause notice concerning imposition of environmental
compensation. Therefore, it is a case, where the principals of

natural justice have been violated on this.

4. Learned counsel for the respondent PPCB though has
admitted that no specific show-cause for imposition of EC was
given but in pursuance to the show-cause notice issued for
violation, the hearing took place, wherein the issue of
environmental compensation was considered and in the

proceedings  dated  19.02.2026, the environmental

kb
Envirdnmental Engineel
punjab Pollution Control Board
Regional Office, Bathinda.
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compensation was calculated and thereafter the impugn

order has been passed imposition of EC.

5. Learned Sr. counsel for the appellant has categorically AN

stated that in the minutes of the meeting dated 19.02.2026, there

was no participation of the appellant or its representative and

the calculation has been done in the absence of the appellant.

6. In such circumstances, we admit the appeal and direct
that till the next date of hearing, subject to deposit of 50% of
the amount of EC imposed by the impugned order, within a

period of four weeks, the operation of the impugned order shall

remain stay.

7. The respondent is directed to produce the original
record leading to passing of impugned order at the time of

hearing of the appeal.

8. Learned counsel for the respondent seeks four weeks’
time to file the reply. Rejoinder, if any, can be filed by the

appellant within two weeks thereafter.

9. List along with Appeal No. 47/2026 on 22.07.2026.

3) That in compliance to order dated 21.05.2026, the appellant has deposited
50% of amount of Environmental Compensation @ Rs.1,39,50,000/- in the
account of the Punjab Pollution Control Board through RTGS on
16.06.2026 out of the total amount of Environmental Compensation of Rs.
2,79,00,000/-. The Board has issued receipt no.71 dated 16.06.2026 in this
regard to the appellant and a copy of receipt no.71 dated 16.06.2026 is

enclosed as Annexure R/1.

Environmental Engineet
Punjab Pollution Control Board

Recional Office, Bathinda.
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stion raised by the appellant that the principles of
" tc
y to the con

- violated and the impugned order has been passed
tice have bee

how cause€ notice concerning the imposition of
i ivi ny s
without giving &

| Compensation, it .« submitted that the appellant was
Environmenta

Board on 09.02.2026 with the issuan

(Prevention and Control of Pollution) Ac |
79.01.2026 and notice u/s 31-A of the Air (Prevention and Control of

ce of a notice u/s 33-A of the Water
t, 1974 vide letter no.260 dated

Pollution) Act, 1981 vide letter no. 262 dated 29.01.2026. A copy of letter
no. 260 dated 29.01.2026 is enclosed as Annexure R/2 and a copy letter
0. 262 dated 29.01.2026 is enclosed as Annexure R/3. The hearing before
the Chairperson of the Board on 09.02.2026 was attended by Sh. Swapnil
Gupta authorized signatory on behalf of the appellant. After hearing the
representative of the appellant industry, officers of the Board and
considering the material aspects of the case, the Chairperson of the Board
has decided to issue directions w/s 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31-A of the Air (Prevention and
Control of Pollution) Act, 1981 separately wherein decision for imposition
of Environmental Compensation was also taken. The relevant decisions
taken with regard to the imposition of Environmental Compensation in

reference to notice under the Water (Prevention and Control of Pollution)
Act, 1974 are reproduced below,

"5. . .

The Environmenta] Engineer, Regional Office, Bathinda
shall assess the Environmental Compensation to be imposed
upo i

pon the industry from the date of violation since the industry

is operating wi
p g Without the consent to operate of the Board upto

\ the date of hear; |
‘;M eel caring and get the same verified from the EC
i | Enginy
nviront enta
::’unjab pollution Control Board

chion

3| Office, pathinda.




= ol

Verification Committee and ensure to issue orders in t
regard.

NG
6. If the Environmental Compensation for the period of i
violation has to be imposed jointly under the Air (Prevention
and Control of Pollution) Act, 1981 and the Water
(Prevention and Contro| of Pollution) Act, 1974 as amended,

the EC Verification Committee may consider the same in

consultation with the concerned Regional Office."

5) That the Environmental Compensation Rs. 2,79,00,000/- was thereafter
imposed by the EC Verification Committee for the period of violation from
21.11.2013 t0 09.02.2026 in accordance with the formula and methodology
evolved by the Central Pollution Control Board and adopted by the Punjab
Pollution Control Board. Hence, the contention of the appellant is denied

being incorrect that the principles of natural Justice have been violated by

the respondent Punjab Pollution Control Board.

6) That the brief facts of the case that lead to the imposition of Environmental

Compensation upon the appellant industry are enumerated herein below:

a) In order to protect and improve the environment and for
prevention of hazards to human beings, other living
creatures, plants and property and maintaining or restoring
the wholesomeness of water and to preserve the quality of
air, the Parliament of India had enacted the Water
(Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981, the

o

Environmental Engineer
Punjab Pollution Control Board
Reglonal Office, Bathinda.
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Environment (Protection) Act, 1986 and certain rules under
the provisions of the Environment (Protection) Act, 1986 and
all these Laws are collectively and severally being referred

to as the Environmental Laws.

b) The Punjab Pollution Control Board being the prescribed

authority is implementing the provisions of the
Environmental Laws i.e. the Water (Prevention and Control
of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act,
1986 and the Rules made thereunder in the State of Punjab.

¢) The industrial units, operations and processes including the

printing presses are required to obtain the Consent to
Establish (CTE) and Consent to Operate (CTO) from the
Punjab Pollution Control Board under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981 and to

comply with environmental norms prescribed thereunder.

d) The Punjab Kesari Group, (M/s Jagat Vijay Printer, LLP)

L
Environmental Engineer
Punjab Pollution Cont'rol Board
Regional Office, Bathinda.

situated at B-11, Industrial Area, Mansa Road, Bathinda is a
medium-scale orange category unit (printing press)
operating without obtaining the consent to establish and
consent to operate of the Punjab Pollution Control Board
under the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act,
1981.

The industrial unit (printing press) was visited by the team
of officers of the Board on surprise basis on 15.01.2026 for

inspection. However, the management of the industry

v



7
-7-

management informed the visiting officers that prior
permission from the owner is required but thereafter locked
the main gate of the industry from inside thereby restraining
the officers of the Board from performing their statutory
duties. Consequently, the Board officials were constrained to
seek assistance from the Police Department for performing
the visit to the printing press. Entry of the team of the officers
of the Board into the premises of the industrial unit was
allowed only after police intervention. The inspection of the
industrial unit thereafter was carried out by the team of
officers of the Board on 15.01.2026. During visit, the team

of the officers of the Board made the following observations:
i.  The unit is engaged in newspaper printing using
offset printing machines and was not in operation
during the visit.
ii.  The industry is engaged in offset printing using
Aluminium printing plates, printing inks, clearing

agents (E Cono-wash), dealing gum, roller care.

ili.  The industry was found discharging colored trade

effluent into the drain situated along the boundary
wall of the premises.

iv.  The sample of trade effluent was collected from
drain along the boundary wall. and a sample of the
trade effluent was collected from the said drain.

As per analysis report received on 28.01.2026

- !}N.
Environmental Engineer
Punjab Pollution Control Board
Regional Office, Bathinda
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from the Board’s lab, the concentration of
parameters such as TSS-104 mg/l, COD- 1540
mg/l & BOD-188 mg/l are beyond the prescribed
general standards (TSS -100, COD =250,
BOD=30).

V. The industry is storing used ink containers, empty
barrels in an open area, which is further sold to
Kabaadis.

vi. The industry has installed DG set of unknown

capacity without adequate stack.

vii.  Waste oil of DG set was found stored near DG set
and same is being lifted to kabaddi / third party.

viii.  The hazardous waste like used ink containers and
empty barrels was stored in open area of the

industry premises.

ix.  The industry was burning the plastic waste in open

within the industry premises.

X. No document of consent to operate/ establish
under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 and authorization
under the Hazardous and Other Wastes
(Management and Transboundary Movement)

Rules, 2016 was made available during visit.

f) That the industry has failed to provide scientific

arrangements for the treatment and disposal of effluent

o

gencerated from its process, The trade effluent arising from
b,
Enwvironmental Engineer
Punjab Pollution Control Board
Reoional Office, Bathinda.




management of hazardous waste generated from its

premises. No stack has been provided with the DG set for

discharge of emissions at the prescribed adequate height.

The industry has not installed adequate
pollution control measures and is operating the unit without
obtaining the Consent to Operate of the Board under the
provisions of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and the Air (Prevention
and Control of Pollution) Act, 1981 as amended. Thus, the
industry was and is operating in violation of the provisions

of the above statutes.

g) Considering the above violations, a notice to issue directions
u/s 33-A of the Water (Prevention and Control of Pollution)
Act, 1974 as amended was issued to the industry vide letter
no. 260 dated 29.01.2026 and similarly a notice to issue
directions u/s 31-A of Air (Prevention and Control of
Pollution) Act, 1981 as amended was issued vide letter no.
262 dated 29.01.2026 with an opportunity of personal
hearing before the Chairperson of the Board on 09.02.2026.

h) Sh. Swapnil Gupta, Advocate attended the hearing before the
Chairperson of the Board on 09.02.2026 on the behalf of
industry and submitted written reply to the notice which was
taken on record. The officers of the Board have considered

the reply of the industry and offered their comments by

Environmental Engineer
Punjab Pollution Control Board
Regional Office, Bathinda.
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taking into account the response of the industry and the
observations made by the visiting team of officers. The

comments offered by the officers of the Board are mentioned
below:

i.  The contention of the industry that the printing press was
not in operation at the time of visit is not tenable.
However, there is admission that the printing press
operates at night when newspaper is printed. The
presence or absence of printing activity at the time of
inspection does not negate the violations observed,
including discharge of coloured trade effluent, improper
waste handling and absence of statutory consents.
Environmental compliance obligations are continuous in

nature and are not restricted to operational hours.

ii.  Even if the inputs are standard, the industry is legally
bound to comply with the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 as
amended and the Air (Prevention and Control of

Pollution) Act, 1981 as amended.

iii. At the time of inspection by the team of officers of the

Lo

Environmental Engineer
Punjab Pollution Control Board

Reninnal Office, Bathinda.

Board on 15.01.2026, coloured trade effluent was being
discharged by the industry into the drain and no
functional ETP was demonstrated to the inspecting team.
Subsequent installation or operation of ETP after
detection of violations does not regularize the past
violations. Private laboratory reports submitted
subsequently afier the visit of the team of officers of the

Board on 15.01.2026 cannot override the analysis carried

our b
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out by the visiting team of officers of the Board. N{W

agreement  specifically pertaining to the collccti(f %

storage, treatment and disposal of ETP sludge has beek\f‘
submitted by the industry. The agreement enclosed by )
the industry with the reply (as Annexure - 06 and 08)
pertains only to waste categories of Used/spent oil and
Empty barrels/containers/liners contaminated with
hazardous chemicals /wastes of Schedule 1, which does
not cover ETP sludge generated from the effluent
treatment process which is covered under separate
category of Schedule 1 appended to the Hazardous and
Other Wastes (Management and Transboundary
Movement) Rules, 2016. The industry has not applied for
or obtained the mandatory authorisation under the
Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. In absence of
valid authorisation and a specific agreement for ETP
sludge disposal, the handling and disposal of such waste
remains unauthorised and in violation of Rules 6, 8 and
9 of the HWM Rules, 2016. Moreover, the agreement for
category 5.1 submitted by the industry with the reply in
Annexure 06 is executed on 02.02.2026 and the
agreement for category 33.1 in Annexure 08 was
executed in 03.02.2026. The submission of these
agreements dated 02.02.2026 and 03.02.2026 does not in
any manner absolve the owners of the industry from

violation of the HWM Rules, 2016 already committed.

The samples of trade effluent were collected by the

visiting team of officers during the visit on 15.01.2026

|

b,

Environtmental Engineer
Punjab Pollution Control Board
Reaional Office, Bathinda.
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in the presence of the representative of the industry who
refused to disclose his name and also refused to sign the
data sheet prepared by the visiting officers at the time of
visit. The samples were sent to the Zonal Laboratory,
Punjab Pollution Control Board at Ludhiana for analysis.
The analysis report issued by the Zonal Laboratory,
Ludhiana on 28.01.2026 reveals that the parameters are
beyond the permissible limits. The Regional Office,
Punjab Pollution Control Board, Bathinda has written
letterno. 208 dated 09.02.2026 to the industry for deposit
of analysis charges with the Board. The analysis report
dated 28.01.2026 (of the samples of trade effluent
collected on 15.01.2026) will be provided to the industry

upon receipt of analysis fee, A copy of letter no.208

dated 09.02.2026 is enclosed as Annexure R/4.

It is factually stated that the used ink containers,
chemical barrels, ink residues and waste oil fall under the
Hazardous and Other‘ Wastes (Management and
Transboundary Movement) Rules, 2016, During
inspection on 15.01.2026, the hazardous waste was
found stored in open areas of the industrial unit and
handed over to unauthorized kabadis. The industry did
not possess valid authorization under Rule 6 at the time
of visit by the team of officers on 15.01.2026, which

clearly establish the violation of Rules 6, 8 and 9 of
HWM Rules, 2016.

During inspection, the DG st was found installed
without adequate stack height. Future assurance or intent

of compliance cannot absolve the industry of the
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violation already committed. Operation of DG set
without adequate stack constitutes violation of Sections
21 and 22 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended. The industry was not
having any consent to operate under the Air (Prevention

and Control of Pollution) Act, 1981 as amended.

vii. The waste oil of DG set falls under category 5.1 of
Schedule 1 appended to the the Hazardous and Other
Wastes (Management and Transboundary Movement)
Rules, 2016. The industry was not having the
authorization of the Board under the said Rules, 2016.
The industry was disposing of the said DG set waste oil
to unauthorized vendors known as kabadias. No
scientific arrangements were found to be made by the

industry for storage of waste oil of DG sets.

viii. Used ink containers, chemical barrels, fall under
category 33.1 of Schedule 1 appended to the Hazardous
and Other Wastes (Management and Transboundary
Movement) Rules, 2016. During inspection, hazardous
waste was found stored in open areas. The industry did

not possess authorization under Rule 6 of HWM Rules,
2016.

ix. Open buming of plastic waste was observed and
recorded during the inspection by the visiting team of
officers of the Board on 15.01.2026. Such an activity is
prohibited under the Solid Waste Management Rules,

2016 and contributes to air pollution. Mere denial

fobw -

Environmental Engineer
Punjab Pollution Control Boardd
Raaional Office, Bathinda
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without documentary or factual evidence is not

acceptable.

The industry was found operating the printing press by
the visiting team of officers on 15.01.2026 without the
mandatory consent to operate under the Water
(Prevention and Control of Pollution) Act, 1974 as
amended and the Air (Prevention and Control of
Pollution) Act, 1981 as amended. However, the industry
had applied for consent to operate on 29.01.2026 but the
application was returned due to non-submission of
essential information. Operation of the unit without
obtaining the consent to operate of the Board under the
Water (Prevention and Control of Pollution) Act, 1974
as amended and the Air (Prevention and Control of
Pollution) Act, 1981 as amended and authorization under
the HWM Rules, 2016 is illegal.

i) Apart from the comments given above, the further

submissions made by the industry in the written reply dated

09.02.2026 were also considered and the appropriate reply

given by the officers of the Board is under.

JQ/%M

EnvlmﬁmentaTEnglneel
Punjab Pollution Cont‘rol Board
Regional Office, Bathinda,

The statement of the industry is wrong that seven days'
notice was given by the Board. The violations being
committed by the industry as observed by the visiting
team of officers during the visit on 15.01.2026 were
serious in nature and considering the said violations and
the operation of the industrial unit without the consent
to operate of the Board under the Water (Prevention and

Control of Pollution) Act, 1974 and Air (Prevention and
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Control of Pollution) Act, 1981, a ten days' notice of
hearing was given to the industry (notice issued on(
29.01.2026 and hearing held on 09.02.2026) otherwise

the case is made out for issuance of directions for

immediate closure of the unit without any opportunity
under Rule 32 of the Punjab State Board for the

Prevention and Control of Water Pollution Rules, 1977.

ii. The categorization of the industry does not extend any
relaxation to the industry which is mandated to comply
with Section 24 and 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended and Section
21 of the Air (Prevention and Control of Pollution) Act,
1981 as amended.

iii. The submission made by the industry is immaterial that
the press was not operational at the time of visit on
15.01.2026. The pfesence or absence of printing activity
at the time of inspection do not negate the violations
observed by the visiting team of officers with regard to
the discharge of coloured trade effluent, improper waste
handling and absence of mandatory consents to operate
under the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981.

iv. The application for consent to operate submitted by the
industry on 29.01.2026 has been returned due to

incompletions.

j) The Officers of the Board also apprised that the analysis

report of the samples collected during the visit on 15.01.2026

&

“eotlhw,

Environ entaﬁnglnee!
Punjab Pollution Control Boarg
Reaional Office, Bathinda,
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N * dated 28.01.2026. As per the analysis report, various
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parameters have been found beyond the permissible limits.

The analysis result of the parameters is tabulated below:

Sr. No. Parameters From collection General
Tank Standards

(Results)
pH 73 5.5t09.5

Oil & Grease (mg/ltr) 6.8 10

TSS (mg/ltr) 104 100

COD (mg/ltr) 1540 250

BOD (mg/ltr) 188 30 H

@l w0

k) The Competent Authority observed that the statement made
by the Project Proponent in the written reply submitted
during the course of hearing (09.02.2026) that the PPCB is
targeting and taking action against the Punjab Kesari Group
is factually incorrect, and no such action has been taken by
the Board as alleged. The printing press is admittedly being
operated without the Consent to Operate of the Board under
the Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981
since November 2013 i.e. for a long period of about 12 years.
In view of these facts, the allegation of targeted actions
against Punjab Kesari Group is wrong hence denied and the
same is not sustainable. Non-obtaining of the Consent to
Operate of the Board under Section 25 of the Water

f‘) (Prevention and  Control of Pollution) Act, 1974,
po T, Amendment Act, 2024, and under Section 21 of the Air

Environmental Engineer
Punjab Pollution Control Board

P Ainral OfﬂC@. Bathinda.
Vi gt
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Amendment Act, 2024, is an offence punishable witfx

imprisonment,

It was further observed that the industry was operating
without the consents to operate of the Board and was not
adhering to environmental norms and was/is causing
pollution intentionally and deliberately. As such a seven
days’ notice was issued, which is justified otherwise the case
qualifies for immediate closure without any opportunity. The
behaviour of the Project Proponent is not appreciated, as the
representatives of the industry prevented the team of officers
of the Board from inspecting the industrial unit on
15.01.2026. It is relevant to mention here that all the
members, officers and officials of the Board, when acting or
purporting to act in the discharge of their official duties are
public servants within the meaning of Section 21 of the
Indian Penal Code, as per Section 50 of the Water
(Prevention and Control of Pollution) Amendment Act, 2024
and Section 24 of the Air (Prevention and Control of
Pollution) Amendment Act, 2024. The Project Proponent, in
fact has restrained the visiting team of officers of the Board
from performing their official duties. The visiting team of
officers of the Board had to contact the District Police for
protection in order to carry out the inspection of the industrial
unit. This exercise has resulted in the wastage of valuable

time and resources of both the Punjab Pollution Control

Environmental Engineer
Punjab Pollution Control Board
Realonal Office, Bathinda.

Board and that of the Police Department.
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The Project Proponent has attempted to portray

v/Himself as a victim of the situation, but in fact the project

proponent under the guise of a newspaper printing press was
and is intentionally and deliberately violating the provisions
of the Water (Prevention and Control of Pollution)
Amendment Act, 2024. The disclosure of the analysis report
by the officers of the Board (of the samples of effluent
collected during the inspection of the industry on
15.01.2026) is also not favourable. The analysis report
reveals that various parameters are beyond the permissible
limits. The written submissions given by the representatives
of the industry have been considered and found not

appropriate.

m) The Competent Authority further observed that it is a fit case

to invoke the provisions of Section 33-A of the Water
(Prevention & Control of Pollution) Act, 1974, as amended,
for closure of the industry in the first instance but in view of
the fact that the unit is a printing press (and that the Hon’ble
Supreme Court of India in a similar case has granted
protection to a printing press at Ludhiana), the competent
authority decided to impose environmental compensation
upon the industry on the basis of Polluter Pays Principle for
degradation of environment for the period of violation upto
the date of hearing. The Polluter Pays Principle has been
decided to be the part of the environmental laws of the
country by the Hon'ble Supreme Court of India without any
specific statute. Apart from the imposition of environmental
compensation, the industry is also liable for appropriate

action in accordance with the provisions of the Water
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Amendment Act, 2024,

n) After hearing the representative of the industry, officers of

the Board and considering material aspects of the case, the
Competent Authority in exercise of the powers conferred u/s
33-A of Water (Prevention & Control of Pollution) Act, 1974
and w/s 31-A of the Air (Prevention and Control of Pollution)
Act, 1981 has taken certain decisions separately which
includes the decisions to impose Environmental

Compensation upon the appellant.

It is relevant to bring on record that the Hon'ble Supreme
Court of India has considered the Principles of Precaution,
Sustainable development and Polluter Pay's and decided to
strictly implement the same. The decisions so taken by the
Hon'ble Supreme Court of India are summarized herein

below:

i. The concept of precautionary principle was considered
in M.C Mehta versus Union of India and others and
vide judgment dated 11.10.1996 the Hon'ble Supreme
Court of India held that the Precautionary Principle has

been accepted as a part of the Law of the land.

ii. The concept of sustainable development was
considered in M.C Mehta versus Union of India and
others (1997) 2 SCC 353 and it was decided by the
Hon'ble Supreme Court of India that the development

is essential for the economy of the country but at the

Punjab Poll
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same time the environment and eco systems have to be

protected.

iii. The Hon'ble Supreme Court of India has also
considered the concept of Polluter Pay's Principle in
Indian Council for Enviro Legal Action and others v/s
Union of India and others (1996) 3 SCC 212 para 16,
Vellore Citizens Welfare Forum v/s Union of India
(1996) 5 SCC 647 para 12-18 and held that Polluter
Pay's Principle is accepted principle and part of

environmental law of the country without even specific
statute.

p) The proceedings of the personal hearing held before the

q)

1w,
Environmental Enginee
Punjab Pollution Control Board
Regional Office, Bathinda.

Chairperson of the Board on 09.02.2026 were conveyed to
the industry vide letter no.357 dated 17.2.2026 under the
Water (Prevention and Control of Pollution) Act, 1974 and
vide letter no. 359 dated 17.2.2026 under the Air (Prevention
and Control of Pollution) Act, 1981. A copy of letter no. 357
dated 17.02.2026 is enclosed as Annexure R/5 and a copy

of letter no. 359 dated 17.02.2026 is enclosed as Annexure
R/6.

In compliance to the decisions of the personal hearing held
on 09.02.2026, the Environmental Engineer, Regional
Office, Bathinda has jointly calculated the amount of
environmental compensation for the period of violation
under the Water (Prevention and Control of Pollution) Act,

1974 and the Air (Prevention and Control of Pollution) Act,

g
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1981 and referred the case to the EC verification committe; % : \\

The Environmental Engineer informed the EC veriﬁcatit{rb

committee that the industry is a medium scale orangeoé)

category unit and had submitted a copy of electricity bill 3
while applying for consents of the Board through OCMMS
on 29.01.2026 and as per that electricity bill the date of
electric connection is 21.11.2013. As such the date of
commissioning of the industry may be considered
21.11.2013.

The EC verification committee constituted by the Board for
evaluating the Environmental Compensation to be imposed
upon defaulting industrial units, Urban Local Bodies, Health
Care Facilities and Other establishment has considered the
case of Punjab Kesari Group, B-11, Industrial Area, Mansa
Road, Bathinda in its meeting held on 17.02.2026. The EC
verification committee has calculated the Environmental
Compensation for the period of violation of 4464 days from
21.11.2013 (date of commissioning of industry as per
electricity bill) upto 09.02.2026 (date of hearing) under the
Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 in
accordance with the formula and methodology evolved by
the Central Pollution Control Board and adopted by the
Punjab Pollution Control Board. The calculation carried out

by the EC verification committee is tabulated below:

olbe

Environmental Engineer
Punjab Pollution Control Board
Regional Office, Bathinda.
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/ Particulars | Values ]
—= EC PI*N*R*S*LF
PI 50 | Being violation of Water Act, 1974 and Air
Act, 1981
N 4464 | From 21.11.2013 (date of commissioning as
per electricity bill) to 09.02.2026 (date of
hearing)
R 125 | Being a medium scale orange category unit.
S 1 For medium scale units.
LF 1 As per criteria given for industrial unit.
EC 50x 4464 x 125 x 1 x 1 = Rs. 2,79,00,000/-
s) Therefore, Punjab Kesari Group, (Jagat Vijay Printer, LLP)

t)

2olbw

Environmental Engineer

B-11, Industrial Area, Mansa Road, Bathinda through its
Director/ Authorized Signatory was hereby directed to
deposit an amount of Rupees 2,79,00,000/- (Two Crore
Seventy nine Lakh Rupees) as environmental compensation
vide order no. 163 dated 24.04.2026 with the office of the
Punjab Pollution Control Board for degrading and damaging
the environment for the period of violation from 21.11.2013
to 09.02.2026 as recorded in the order within 15-days from
the date of receipt of the order, failing which necessary
action will be initiated for recovery of the amount of
environmental compensation by adopting coercive

mceasurcs.

The EC verification committee has confirmed the imposition
of EC amount to Rs. 2,79,00,000/- upon the industry for the
period of violation from 21.11.2013 to 09.02.2026. The

calculated Environmental Compensation has been approved

Punjab Pollution Control Board

Regional Office, Bathinda.
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to be imposed by the Chairperson of the Board. Upon such

imposition and approval, the orders for imposition of

Environmental Compensation were issued under the\ko
\

signature of the Member Secretary of the Board. AN

O

u) The order no. 163 dated 24.04.2026 issued under the
signature of the Member Secretary, Punjab Pollution Control
Board for imposition of Environmental Compensation was
conveyed to the appellant industry letter no. 957 dated
24.04.2026.

v) A copy of letter no. 957 dated 24.04.2026 with a copy of
order no. 163 dated 24.04.2026 which is under challenge in

the present appeal is enclosed as Annexure R/7.

7) That it is relevant to mention here that the appellant is operating the
printing press without obtaining the consent to establish and consent to
operate under the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
1981 since November 2013. Till date the consent to operate has not been
obtained by the appellant. The application submitted by the appellant for
obtaining the consent to operate of the Board was returned on 06.02.2026
with some observations being incomplete. However, the appellant has not

removed the observations and has not submitted the application again.

8) That it is further relevant to mention here that the respondent Punjab
Pollution Control Board has not initiated or taken any other action against
the appellant printing press except the imposition of Environmental

Compensation which is under challenge before this Hon'ble Tribunal in the

<
%«m e,
Environmehtal Engineer

Punjab Pollution Control Board
Realonal Office, Bathinda.

present appeal case.
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| |
A

)' :'l*héi no ground as mentioned in sub para A to Z and sub para AA to OO i
Ja Jao @E{rﬁgraph 36 of the appeal is made out to set aside the order passed by the

108 Board for imposition of Environmental Compensation upon the appellant.

10) That the deponent may kindly be allowed to place on record the present
short reply by way of affidavit on behalf of respondent Punjab Pollution
Control Board.

Deponent

,&"
(Er.Ruby Sidhu)
Date: 20-01-202¢ Environmental Engineer,
Punjab Pollution Control
Board,
Regional Office, Bathinda

(On behalf of respondent PPCB)

Place: ervuwmnoh

Verification

Verified that the contents of paragraphs 1 to 10 of the above
short reply by way of affidavit of the deponent are true and correct as derived
from the official record. No part of the above short reply is false and nothing

material has been kept concealed therein.

Deponent

s
(Er. Ruby Sidhu)
Date: 20-07-2026 Environmental Engineer,
Place: ReTinNDA Punjab Pollution Control Board,

Regional Office, Bathinda
(On behalf of respondent PPCB)
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12 PUNJAB POLLUTION CONTROL BOARD \", L FE
|

\\ /4 Zonal Office, Bathinda b/g} Litastyle for

(at Firozpur Road, Near Grain Market, Faridkot) Environment

o260 Realstered Dated 29-0/~2062 6

To
M/s Punjab Kesarl Group,
B-11, Industrial Area (400 Kllla),
Mansa Road, Bathinda. ¢

Subject: Notice to Issue directions u/s 33-A of Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988.

Whereas, It Is mandatory on part of the Industry to obtain ‘consent to establish’
(NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and ufs 21 of the
Air (Prevention & Control of Pollution) Act, 1981.

And whereas, it is also mandatory on part of the industry to obtain consent to
operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for
discharge of trade effluent from its premlses

) And whereas, it Is .also mandatory on the part of the industry to provide
adequate & appropriate pollution control arrangements to bring down the concentration of
various pollutants within the permissible limits prescribed by the Board.

And whereas, the industry was visited by officers of the Board on 15.01.2026.
The industry management did not allow the Board officials to enter the premises. The Board
officlals showed their ID cards; however, entry was still denied. The management informed
them that they would first need permission from the owner and immediately locked the gate
from inside. Consequently, the Board officials were compelled to contact the Police Department
for assistance. The industry authorities allowed the entry to the Board officials solely following
police intervention.

And whereas, during vl.slt of the officers of the Board on 15.01.2026, following
observations were made :-

1, The unit is engaged In newspaper printing using offset printing machines and was not in
operation during the visit.
2. The industry Is engaged In offset printing using Aluminum printing plates, printing Inks,
dearing agents (E Cono-wash), dealing:gum, roller care,
3. The industry was found discharging colored trade effluent Into the draln situated along the
boundary wall of the premises,
. The sample of trade effluent was collected from drain along the boundary wall.
5. The industry Is storing used Ink contalners, empty barrels In an open area, which is further
sold to Kabaadis. ,
. The Industry has installed DG set of unknown capacity without adequate stack,
7. Waste oil of DG set was found stored near DG set and same is being lifted to kabaddi /
third party.
8. The ha;ardous waste like used ink containers and empty barrels was stored In open area of
the Industry premises,
9, The Industry was burning the plastic was?-l.n open within the Industry premises.

" Pecifbe,
Environménta) Engineer

Ll;’unjab P'olluhon Contra! Bn sy ' ) '
Bonal G, o (¥ scanned with OKEN Scanner
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10. No document of consent to operate/ establish under the Water Act, 1974 & Alr Act, 1981
and authorization under the HWM Rules, 2016 was made avallable during visit,

And whereas, the Industry has not provided sclentific arrangements for
treatment & disposal of effluent generated from ks g;rocess (trade effluent generated from the
washing of printing machine washlﬁg, plate cleaning and towel washing and floor cleaning) and
same was being disposing off In an unauthorized manner, Further, there Is no handling as well
as management of hazardous waste generated from Its premises. No stack has been provided
with DG set for discharge of emisslon at adequate height.

And whereas, the Industry has not provided adequate pollution control measures
and Is operating the unit without obtaining consent to operate under the provisions of Water
Act, 1974. Thus, violating the provisions of the Water (Prevention and Control of Pollution) Act,
1974, . _

And whereas, the matter has been considered by the Competent Authority of the
Board and it has been proposed to initiate action u/s 33-A of the Water Act, 1974 for closure of
the industry due to above mentioned violations.

- And whereas, the Punjab Pollution Control Board, in exercise of the powers
conferred upon it u/s 33-A of Water Act, 1974, proposes to Issue following directions: -

1. That the industry will dismantle and remove all outlets and stop forthwith discharging its
trade effluent into sewer or drain or through any other mode.

That the industry will not restart any process unless all necessary water pollution control
measures are taken and concentration of various pollutants in its treated trade effluent
conforms to the effluent standards laid down by the Board for such discharges.

3. That the industry will not restart discharging effluent until it obtains the consent of the
Board u/s 25/26 of the Water (Prevention & control of Pollution) Act, 1974 as amended in

z
'.:':
G

1988.
8 4. That Punjab State Power Corporation Limited (PSPCL) authority Is directed to disconnect
"3 the supply of electricity available to the Industry.
E

You are, hereby, given an opportunity to file objections, If any, on the proposed
directions before the Chairperson of the Board at Vatavaran Bhawan, Nabha Road,
Patiala on 09.02.2026 at 11:00 A.M, fajling which, it will be presumed that the industry has
nothing to say in the matter and further action including confirmation of above directions shall
be taken by the Board without giving further notice / opportunity.

SR

29/(&/ 16
For & on be4\alf of
Punjab Pollution Control Board

. Dated

A copy of the above is forwarded to the Environ
Pollution Control Board, Regional Office, Bathinda for information,
industry regarding date, time & venue of the hearing well before t

Endst: NO. LLLL LT T T T T T YY)
mental Ergineer, Punjab
He Is requested to Inform the
he date of hearing.

‘Enviro mental Engineer For & on behalf of

Punjab Poliy tion Control Boart Punjab Pollution Control Board
Regional Office, Bathinda,

CE! Scanned with OKEN Scanner
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Zonnl OMce, Dathinda :
(nt Mrozpur Rond, Near Qrain Market, Farldkot) Enw l'm ,2;!
ear

No_ %6 2 Realstered Dated_2-9-6/~20 26

LIRSt

To .
' M/s Punjab Kesarl Group,

B-11, Industrial Area (400 Killa),
Mansa Road, Bathinda.

Subject: Notice to Issue directions ufs 31-A of Alr (Prevention & Control of
Pollution) Act, 1981 as amended In 1987.
Whereas, It Is mandatory on part of the Industry to obtain 'consent to establish’
! (NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and ufs 21 of Air
(Prevention & Control of Pollution) Act, 1981.

And whereas, it Is also mandatory on part of the Industry to obtain consent to
operate an outlet u/s 21 of the Alr (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions from its premises.

And whereas, It is ‘also mandatory on the part of the industry to provide
adequate & appropriate pollution control arrangements to bring down the concentration of
various pollutants within the permissible limits prescribed by the Board.

And whereas, the industry was visited by ofﬁcers of the Board on 15.01.2026.
The industry management did not allow the Board officials to enter the premises. The Board 3
officials showed their ID cards; however, entry was still denled. The management informed 1
them that they would first need permission from the owner and immediately locked the gate
from inside. Consequently, the Board officials were compelled to contact the Police Department
for assistance. The industry authorities allowed the entry to the Board officials solely following i

police intervention. .
And whereas, during visit of the officers of the Board on 15.01.2026, following

obsefvations were made :-
| 1. The unit is engaged In newspaper printing using offset printing machines and was not in
operation during the visit.
2. The industry is engaged in offset printing using Aluminum printing plates, printing inks,
clearing agents (E Cono-wash), dealing'gum, roller care.
3. The industry was found discharging colored trade effluent Into the drain situated along the
boundary wall of the premises.
The sample of trade effluent was collected from drain along the boundary wall.
The industry is storing used Ink contalners, empty barrels in an open area, which is further
sold to Kabaadis.
The industry has installed DG set of unknown capacity without adequate stack.
7. Waste oil of DG set was found stored near DG set and same is being lifted to kabaddi /
third party,
8. The hazardous waste like used Ink containers and empty barrels was stored in open area of
IC) the industry premises,

9. The industry was burning the plastic waste In open within the Mdustemises

rﬁaﬁgﬁhgmeev
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10. No document of consent to operate/ establish under the Water Act, 1974 & Alr Act, 1981
and authorization under the HWM Rules, 2016 was made avallable during visit.

And whereas, the Industry has not provided sclentific arrangements for
treatr_nént & disposal of effluent generated from Its process (trade effluent generated from the
washing of printing machine washing, plate cleaning and towel washing and floor cleaning) and
same was being disposing off In an unauthorized manner. Further, there Is no handling as well
as management of hazardous waste generated from Its premises, No stack has been provided
With DG set for discharge of emission at adequate helight.

And whereas, the Industry has not provided adequate pollution control meas
and Is operating the unit without obtalning consent to operate under the provisions of Air Act,
1981. Thus, violating the provisions of the Alr (Prevention and Control of Pollution) Act, 1981.

And whereas, the matter has been considered by the Competent Authority olitha
Board and it has been proposed to Initiate action u/s 31-A of the Alr Act, 1981 for closure of the
industry due to above mentioned violations.

And whereas, the Punjab Pollution Control Board, in exercise of the powers
conferred upon it u/s 31-A of Air Act, 1981, proposes to issue following directions: -

1. That the industry will dismantle and remove all outlets and stop forthwith discharging any
emissions into the atmosphere.

2. That the industry will not restart any process unless all necessary air pollution control
measures are taken and concentration of various pollutants in its emisslons conforms to the
emission standards laid down by the Board for such discharges.

3. That the industry will not restart cischarging emission until It obtains the consent of the
Board u/s 21 of the Air (Prevention & control of Pollution) Act, 1981 as amended in 1987.

4, That Punjab State Power Corporation Limited (PSPCL) authority is directed to disconnect
the supply of electricity available t6 the Industry.

5. That the Environmental Engineer, Regional Office, Bathinda shall seal the DG set(s)
installed by the industry.

You are, hereby, given an opportunity to file objectlons, If any, on the proposed
directions before the Chairperson of the Board at Vatavaran Bhawan, Nabha Road,
Patiala on 09.02.2026 at 11:00 A.M, failing which, it will be presumed that the industry has
nothing to say in the matter and further action including confirmation of above directions shall

be taken by the Board without giving further notice / opportunity.
: '1?a=l/ 26

For & on behalf of
Punjab Pollution Control Board

ures

Endst. NO. c.covvvrsesersinns Dated

A copy of the above Is forwarded to the Environmental Engineer, Punjab
f’c:lllutlon Control Board, Regional Office, Bathinda for information, He Is requested to inform the
Industry regarding date, time & venue of the hearing well before the date of hearing.

For & on behalf of
il Punjab Pollution Control Board

Envirnmental Engineer
Punjab Pollution Control Bogry
Regional Office, Bathinda,

a5

G?- Scanned with OKEN Scanner
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No l.lll?.:‘.s:ll.lllll :-; ‘ — "' r't}} Date .l?l}:l./lffv:zl?:.:l? "l
To
M/s Punjab Kesarl Group,
B-11, Industria! Growth Centre, Mansa Road,
Bathinda.
Sub: Regarding Effluent Sample collection and analysis charges.

As per record of this office, following effluent sample collection and
analysis fee (including GST fee and transportation fee) are pending: -

Sr. Date of Sampling Amount GST Grand
No. (in Rs.) 18% (in Total
Rs.)
1 15.01.26 4191-00 754-00 4945-00
Total 4945-00

You are requested to deposit the above said fee through bank
draft in favour of ‘Environmental Engineer, Punjab Pollution Control
Board’payable at Bathinda.

Treat it as most urgent please,

%,(Environmental Engineer

A
—

Environmental Engineer
Punjab Pollution Control Board
Regional Office, Rathind-

Regional Office, PPCB, District Administrative Complex, Bathinda
B8 : cerobti@yahoa,in
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Proceedings of the pereonal heering
given to M/s Pumb Keserl Group

FoRIA PUNJAB ;’00:;0:;?2 c:::::,?,: BOARD % / LIFE
4 ' D st
No. 3J 7 Reglstered Dated (7022026
To
M/s Punjab Kesari Group,
B-11, Industrial Area, Mansa Road,
Bathinda.
Subject: Proceedings of the personal hearing given to M/s Punjab Kesarl Group, B-11,

Industrial Area, Mansa Road, Bathinda u/s 33-A of Water (Prevention and
Control of Pollution) Act, 1974 before the Chairperson of the Board on
09.02.2026.

The following were present:
From Board's side:
Dr. Lavneet Kumar, Member Secretary

Er. RK. Ratra, CEE Bathinda

Er. Parveen Saluja, SEE, ZO, Bathinda

From Industry:
Sh. Swapnil Gupta, Authorized signatory

The officers of the Board apprised that Punjab Kesari Group is engaged in

newspaper printing activities using offset printing machines at its unit sltuated atB- 11 Industrial

Area, Mansa Road, Bathinda. It was reported that the said unit has been operating without

obtaining the Consent to Establish and Consent to Operate of the Board under the provisions of

the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air (Prevention

and Control of Pollution) Act, 1981 as amended.

. The industrial unit (Printing Press) was visited by the team of officers of the Board

on surprised basis on 15.01.2026 for inspection. However, the management of the industry

deliberately denied entry to the Board officials for inspection despite the officials disclosing their

identity and showing their Identity cards to the representatives of the industry. The management

informed the visiting officers that prior permission from the owner is required but thereafter

locked the main gate of the industry from inside thereby restraining the officers of the Board from

performing their statutory duties, Consequently, the Board officlals were constrained to seek

assistance from the Police Department for performing the visit to the printing press. Entry of the

team of the officers of the Board Into the premises of the Industrial unit was allowed only after

police Intervention. The Inspection of the industrial unit thereafter was carried out by the team

of officers of the Board on 15,01,2026. During visit, the team of the officers of the Board made

the following observations.

1,

The unit Is engaged In newspaper printing using offset printing machines and

was not In operation during the visit, d}p
v
} Environmental Engineer

47

Punjab Pollution Control Board

Zonal Office, Bathinda at Regional Office, Bathind«

Firozpur Road, Near Grain Market, Faridkot

E-mall: seezobti@gmail.com

&
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2. The Industry Is engaged In offset printing using Aluminium printing plates,
printing Inks, clearing agents (E Cono-wash), dealing gum, roller care,

3. The Industry was found discharging colored trade effluent Into the drain
sltuated along the boundary wall of the premises. _

4, Thesample of trade effluent was collected from drain along the boundary wall.
and a sample of the trade effluent was collected from the sald drain. As per
analyslis report recelved on 28.01,2026 from the Board’s lab, the concentration
of parameters such as T5S-104 mg/|, COD- 1540 mg/l & BOD-188 mg/l are
beyond the prescribed general standards (TSS -100, COD =250, BOD=30).

The industry is storing used Ink containers, empty barrels in an open area,
which is further sold to Kabaadis.

wn

o

The industry has installed DG set of unknown capacity without adequate stack.

~

. Waste oil of DG set was found stored near DG set and same Is being lifted to
kabaddi / third party.

8. The hazardous waste like used ink containers and empty barrels was stored in
open area of the industry premises.

9. The industry was burning the plastic waste in open within the industry
premises.

10. No document of consent to operate/ establish under the Water (Prevention

and Control of Pollution) Act, 1974 and the Air (Prevention and Control of

Pollution) Act, 1981 and authorization under the Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 was made available

during visit.

The industry has failed to provide scientific arrangements for the treatment and

disposal of effluent generated from its process. The trade effluent arising from washing of printing
machines, plate cleaning, towel washing and floor cleaning was found to be disposed of in an
unauthorised manner. The Industry has also not made any arrangements for the proper handling,
;ton;g and management of hazardous waste generated from Its premises, No stack has been
proﬂdéd with the DG set for discharge of emissions at the prescribed adequate height,

The Industry has not Installed adequate pollution control measures and Is
operating the unit without obtaining the Consent to Operate of the Board under the provisions
of the Water (Preyention and Control of Pollution) Act, 1974 as amended and the Alr (Prevention
and Control of Pollution) Act, 1981 as amended, Thus, the industry was and Is operating In
yiolation of the proyisions of the above statutes,

Considering the above ylolations, a notice to Issue directions u/s 33-A of the Water
(Prevention and Control of Pol!uﬂon) Act, 1974 as amended was Issued to the industry vide letter

Zonal Office, Bathinda at (\b

Fl}ozpur Road, Near Grain Market, Faridkot
Tl E-mall; lmobtl@;nlll.cnm

Page2of12
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Control of Pollution) Act, 1981 as amended was
an opportunity of personal hearing before the ¢

Was taken on record,

33°

Proceedings of the petsonsl heering
given to M/s Punjeb Keser Oroup

Issued vide letter no. 262 dated 29.01,2026 with

hairperson of the Board on 09.02.2026.
In reference to the sald notices dated 2

9.01.2026, Sh. Swapnlil Gupta, Advocate
attended the hearing on the behalf of Industry and su

bmitted written reply to the notice which

The officers of the Board have considered the reply of the industry and offered

their comments by taking into account the res;

by the visiting team of officers,
issued to the industry), the re
during the hearing are tabulat,

Board

observations

recorded
— |

whereln
were

The unit is engaged in
newspaper printing
, using  offset printing
' machines and was not in
operation during the
visit.

The industry s engaged
in offset printing using
Aluminium printing
plates, printing  inks,
dearing agents (E Cono-

wash), dealing gum,
roller care,

ed herein below,

ponse of the industry and the observations made
The observations of the visiting team (as mentioned in the notice

Sr. Notice issued by the | Response of the industry
No.

Comments on the response of
the industry by PPCB

At time of visit, the printing
Press was not in operation,
and no responsible officer
Was present as the printing
Operates at night, when
newspaper is printed.

——— |

It Is submitted that the
printing press has used
Inputs which are as per the

standard printing  press
practices,

The contention of the industry
that the printing press was not in
operation at the time of visit is
not tenable. However, there is
admission that the printing press
Operates at night when
nNewspaper s printed. The
Presence or absence of printing
activity at the time of inspection
does not negate the violations
observed, including discharge of
coloured trade effluent,
improper waste handling and
absence of statutory consents.
Environmental compliance
obligations are continuous in

nature and are not restricted to
operational hours,

Even if the inputs are standard,
the industry is legally bound to
comply with the provisions of the
Water (Prevention and Control of
Pollution) Act, 1974 as amended
and the Alr (Prevention and

Control of Pollution) Act, 1981 as
amended,

— ]
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o

The industry was found
discharging colored
trade effluent into the
drain situated along the
boundary wall of the
premises,

- 2434

Since the wisit was
undertaken when no
official of the

establishment was present.

The PPCB officials may visit
again under Intimation as
ETP is presently functional
and operational on the site,

The ETP is functional as per
the report dated
05.02.2026. The report
dated 05.02.2026 is
annexed as Annexure-3 of
the reply. A photo of the
ETP plant is enclosed as
Annexure-4 of the reply.

We have got test
conducted privately and
test report dated
07.02,2026 demonstrates
that all effluents are within
parameters. A copy of the
same is enclosed
Annexure-5 of the reply.

as

The output treated water is
being used for gardening
purposes and is clear of
impurities,

Furthermore, an
authorised collection agent
under contract for the
treatment, storage and
disposal of the ETP waste is
also in place. A copy of
agreement |s annexed as
Annexure-6 of the reply, A
copy of the authorization Is
annexed  hereto

Annexure-7 of the reply.

as

B |

the p ergonalheanr,

proceedings of unjab Kesarl Group

givento M/s P

I

At the time of inspection by the
team of officers of the Board on
15.01.2026, coloured  trade
effluent was being discharged by
the Industry Into the drain and
no functional ETP  was
demonstrated to the inspecting
team. Subsequent installation or
operation of ETP after detection

of violations does not regularize
the past violations.
Private  laboratory  reports

submitted subsequently after
the visit of the team of officers of
the Board on 15.01.2026 cannot
override the analysis carried out

by the visiting team of officers of
the Board.

No agreement specifically
pertaining to the collection,
storage, treatment and disposal
of ETP sludge has been
submitted by the industry. The
agreement enclosed by the
industry with the reply (as
Annexure - 06 and 08) pertains
only to waste Categories of
Used/spent il and Empty
barrelslcontainers/liners

contaminated with hazardous
chemicals /wastes of Schedule
1, which does not cover ETP

sludge generated from

th
effluent %

Movement)

and

Environmental gq
Punjab Pollutlen
Regional Office, g5

gineer
Contrel Baary

thinda,

Zonal Office, Bathinda at

Firozpur Road, Near Grain Market, Faridkot

E-mall: seezobti@gmail.com
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aut
dugdss, i for €10 siudge
v the handiing and
disposal of sych waste remains
Unauthorised and In viofation of
Rules 6, 8 and 9 of the HwM
Rules, 2016, Moreover, the
agreement for category 5.1
submitted by the industry with
the reply in Annexure 06 Is
executed on 02.02.2026 and the
agreement for category 33.1 in
Annexure 08 was executed in
03.02.2026. The submission of
these  agreements  dated
02.02.2026 and 03.02.2026 does
not in any manner absolve the
owners of the industry from
violation of the HWM Rules,
2016 already committed.

The sample. of trade
effluent was collected
from drain along the
boundary wall.

We have not received any
test report or second
sample for testing at our
end. ‘It Is requested that
officlals of PPCB may visit
under Intimation and take
samples in presence of our
representative.

The samples of trade effluent
were collected by the visiting
team of officers during the visit
on 15.01.2026 in the presence of
the representative of the
industry who refused to disclose
his name and also refused to sign
the data sheet prepared by the
visiting officers at the time of
visit. The samples were sent to
the Zonal Laboratory, Punjab
Pollution - Control Board at
Ludhiana for analysis, The
analysis report Issued by the
Zonal Laboratory, Ludhlana on
28.01,.2026 reveals that the
parameters are beyond the
permissible limits.

The Reglonal Office, Punjab
Pollution - Control '« Board,
Bathinda has written letter no.
208 dated 09.02,2026 to the
Industry for deposit of analysis
charges with the Board. The
analysls report dated 28.01,2026

451

a (of the samples of trade effluent
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Zonal Office, Bathinda at Punjab Pollution Control Board
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collected on 15.01.2026) will be
provided to the Industry upon
recelpt of analysis fee.

S. The industry was storing
used ink containers,
' empty barrels in an open
‘ area, which is further

The waste Is minimal and
within permissible limits.
However, out of abundant
caution an authorised

The reply given in para no. 03 |

above may please be read as
reply to the contents of this para.

Apart from the reply given in the

Ang
Proceedings of the personal hesring e

sold to Kabaadis, Collection Agent has been o
para no. 03 above it is factually
appointed under contract ]
for the treatment, storage stated that the used ink
and disposal of the waste, A containers, chemical .barrels, Pk
, copy of agreement s residues and waste oil fall under
‘ annexed as Annexure 8 of the Hazardous and Other Wastes
| the reply. (Management and
11 Transboundary Movement)
-l A copy of the certificate in | Rules, 2016. During inspection
favour of the agent is|on 15.01.2026, the hazardous
annexed as Annexure 9 of | waste was found stored in open
the reply. areas of the industrial unit and
handed over to unauthorized
kabadis. The industry did not
possess valid authorization
under Rule 6 at the time of visit
by the team of officers on
15.01.2026, which clearly
establish the violation of Rules 6,
‘ 8 and 9 of HWM Rules, 2016.
|
[
6. The industry has | The DG set with canopy and During inspection, the DG set
installed DG set of |silencer with adequate | was found installed without
’ unknown capacity | stack height of 10 feet | adequate stack height. Future
without adequate stack. | above building height will | assurance or intent of

be maintained.

Zonal Office, Bathinda at

E-mall: seezobli@gmall.com

compliance cannot absolve the
industry of the violation already
committed.

Operation of DG set without
adequate stack constitutes
violation of Sections 21 and 22 of
the Air (Prevention and Control
of Pollution) Act,
amended. The industry was not
having any consent to operate
under the Air (Prevention and
Control of Pollution) Act, 1981 as
amended.

Firozpur Road, Near Grain Market, Faridkot

Pagegory2
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8 \:o’::; s::: 0; DG set was | The only waste generated | The waste oil of DG set falls
red near DG set | by the unit I, printing | under category 5.1 of Schedule 1
and same s being lifted | press, Is the oll from the DG | appended to the the Hazardous
to kabaddi / third party. | sets. The DG set use Is | and Other Wastes (Management
minimal as electricity | and Transboundary Movement)

supply Is  adequate, | Rules, 2016. The industry was

However, in any event the | not having the authorization of

adequate arrangement has | the Board under the said Rules,

been made for storage and | 2016. The industry was disposing

lifting through authorized | of the said DG set waste oil to

collection agent of any such | unauthorized vendors known as

waste. kabadias. No scientific

arrangements were found to be

made by the industry for storage

of waste oil of DG sets. The reply

given in para no. 03 above may

please be read as part of reply to

the contents of this para.

8 The hazardous waste like | Ink waste may not be | Used ink containers, chemical
used ink containers and | classified as hazardous. barrels, fall under category 33.1
empty barrels was | However, in any event the | of Schedule 1 appended to the
stored in open area of | adequate arrangement has | Hazardous and Other Wastes
the industry premises. | been made for storage and | (Management and

lifting through authorized Transboundary Movement)
collection agent of any such | Rules, 2016. During inspection,
waste. hazardous waste was found
stored in open areas. The
industry did not possess
authorization under Rule 6 of
HWM Rules, 2016, The reply
glven in para no. 03 and 05 above
may please be read as part of
reply to the contents of this para.

9 The Industry ~ was|Itls denied that the Open burning of plastic waste
burning the plastic waste | establishment was was observed and recorded
in open within the | engaged In the open during the Inspection by the
industry premises, burning of plastic waste, | visiting team of officers of the

Board on 15,01,2026. Such an
activity Is prohibited under the
solld Waste Management Rules,
2016 and contributes to air
pollution. Mere denial without
documentary or factual evidence
Is not acceptable.
\Y
” }:,"_5 XS%;EKE(\ \neet .
Envir n“‘i&-‘on Controt Bea*
Zonal Office, Bathinda at Puniad E;(\)Oﬂ'\c.e gathic .
Firozpur Road, Near Grain Market, Faridkot Reclon
E-mall; seezobti@gmail.com
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10 | No document of consent | CTO has been applied and | The Industry was  found
to operate/ establish | may be granted on operating the printing press by
under  the  Water | appropriate conditions, the visiting team of officers on

(Prevention and Control 15.01.2026  without  the
of Pollution) Act, 1974 mandatory consent to operate
and the Alr (Prevention under the Water (Prevention and
and Control of Pollution) Control of Pollution) Act, 1974 a5
Act, 1981 and amended and the Air
authorization under the (Prevention and Control of
Hazardous and Other Pollution) Act, 1981 as amended.
Wastes  (Management However, the industry had
and Transboundary applied for consent to operate
Movement) Rules, 2016 on  29,01.2026 but the
was made available application was returned due to
during visit.

non-submission of essential
information. Operation of the
unit without obtaining the
consent to operate of the Board
under the Water (Prevention and
Control of Pollution) Act, 1974 as
amended and the Air
(Prevention and Control of
Pollution) Act, 1981 as amended
and authorization under the
HWM Rules, 2016 is illegal.

Apart from the comments given above, the further submissions made by the
industry in the written reply dated 09.02.2026 were also considered and the appropriate reply to
the said submissions is given by the officers of the Board as under.

1. The statement of the industry is wrong that seven days' notice was given by the Board.
The violations being committed by the industry as observed by the visiting team of officers
during the visit on 15.01.2026 were serious in nature and considering the- said violations
and the operation of the industrial unit without the Consent to operate of the Board under
the Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control
of Pollution) Act, 1981, a ten days' notice of hearing was given to the industry (notice
Issued on 29.01.2026 and hearing held on 09.02.2026) otherwise the case is made out for
Issuance of directions for immediate closure of the unit without any opportunity under
Rule 32 of the Punjab State Board for the Prevention and Control of Water Pollution Rules,
1977,

2, The categorization of the Industry does not extend any relaxation to the industry which [s
mandated to comply with Section 24 and 25 of the Water (Prevention and Control of

o

3 Y T Zonal Omce(,; B:lhll‘l;d!kﬂ g i “‘-)
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Pollution) Act, 1974 as amended and Section 21 of the Alr (Prevention and Control of
Pollution) Act, 1981 as amended.

The submissions made by the industry is immaterial that the press was not operational at
the time of visit on 15.01.2026. The presence of absence of printing activity at the time of
inspection do not negate the violations observed by the visiting team of officers with
regard to the discharge of coloured trade effluent, improper waste handling and absence
of mandatory consents to operate under the Water (Prevention and Control of Pollution)

Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981.

4. The application for consent to operate submitted by the industry on 29.01.2026 has been

returned due to incompletions.

At this stage, the Officers of the Board apprised that the analysis report of the
samples collected during the visit on 15.01.2026 by the team of officers of the Board has been
issued by Zonal Laboratory of the Board at Ludhiana vide letter no. 340-44 dated 28.01.2026. As
per the analysis report various parameters have been found beyond the permissible limits. The

analysis result of the parameters is tabulated below:

Sr. No. Parameters From the General Standards
Drain
Adjoining
wall
(Results)
1. pH 7.7 5.5to0 9.5
2. Oil & Grease (mg/ltr) 6.8 10
3. TSS (mg/Itr) 104 100
4, COD (mg/Itr) 1540 250
5. BOD (mg/Itr) 188 30

The Competent Authority observed that the statement made by the Project
Proponent in the written reply submitted durlng the course of the hearing (09,02.2026) that the
PPCB Is targéﬁng and taking action agalnst the Punjab Kesarl Group Is factually incorrect, and no
such action has been taken by the Board as alleged, The printing press is admittedly being
operated without the Consent to Operate of the Board under the Water (Prevention and Control
of Pollution) Act, 1974 and Alr (Prevention and Control of Pollution) Act, 1981 since November
2013 |.e. for a long period of about 12 years. In view of these facts, the allegation of targeted

actions against Punjab Kesarl Group Is wrong hence denled and the same Is not sustainable. Non-

obtaining of the Consent to Operate of the Board under Section 25 of the Water (Prevention and .

Control of Pollution) Act, 1974, Amendment Act, 2024, and under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981, Amendment Act, 2024, |s an offence pu hable

with Imprisonment. ‘w‘

y
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The industry was operating without the consents to operate of the Board and was

not adhering to environmental norms and was/ls causing pollution Intentionally and deliberately.
As such a seven days' notice was issued, which Is justified otherwise the case qualifies for
immediate closure without any opportunity. The behaviour of the Project Proponent is not
appreciated, as the representatives of the industry prevented the team of officers of the Board
from inspecting the industrial unit on 15.01.2026. It is relevant to mention here that all the
members, officers and officials of the Board, when acting or purporting to act in the discharge of
their official duties are public servants within the meaning of Section 21 of the Indian Penal Code,
as per Section S0 of the Water (Prevention and Control of Pollution) Amendment Act, 2024 and
Section 24 of the Air (Prevention and Control of Pollution) Amendment Act, 2024. The Project
Proponent, in fact has restrained the visiting team of officers of the Board from performing their
official duties. The visiting team of officers of the Board had to contact the District Police for
protection in order to carry out the inspection of the industrial unit. This exercise has resulted in
the wastage of valuable time and resources of both the Punjab Pollution Control Board and that

of the Police Department.

The Project Proponent has attempted to portray himself as a victim of the
situation, but in fact the project proponent under the guise of a newspaper printing press was
and is intentionally and deliberately violating the provisions of the Water (Prevention and Control
of Pollution) Amendment Act, 2024. The disclosure of the analysis report by the officers of the
Board (of the samples of effluent collected during the inspection of the industry on 15.01.2026)
is also not favourable. The analysis report reveals that various parameters are beyond the

permissible limits. The written submissions given by the representatives of the industry have been

considered and found not appropriate.

The Competent Authority further observed that it is a fit case to invoke the
provisions of Section 33-A of the Water (Prevention & Control of Pollution) Act, 1974, as
amended, for closure of the industry in the first instance but in view of the fact that the unit is 2
printing press (and that the Hon’ble Supreme Court of India in a similar case has granted
protection to a printing press at Ludhiana), the competent authority decided to impose
environmental compensation upon the industry on the basis of Polluter Pays Principle for
degradation of environment for the period of violation upto the date of hearing. The Polluter Pays
Principle has been decided to be the part of the environmental laws of the country by the Hon'ble
Supreme Court of India without any specific statute. Apart from the imposition of environmental
compensation, the industry is also liable for appropriate action in accordance with the provisions

of the Water (Prevention and Control of Pollution) Amendment Act, 2024,

After hearing the representative of the Industry, officers of the Board and

considering material aspects of the case, the Competent Authority In exercise of the powers

JV. ; Zonal Office, Bathinda at \‘7
Envir nmental Engineer Firozpur Rc:?ad.lllielr“ﬁ:;illl z;l::l‘(el, Faridkot
L=inall] sees X
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conferred u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 decided to issue the

following directions.

1.

9,

10.

The industry shall immediately stop the discharge of coloured trade effluent into any drain

and shall ensure proper and effective treatment of wastewater generated from all its

processes.

. The industry shall make adequate and scientific arrangements for the safe disposal of the

treated wastewater in accordance with the applicable environmental norms.

. The industry shall install piezometers at upstream and downstream locations so that

groundwater sampling is carried out as per the prescribed norms within one month.

The Board officers shall collect groundwater samples after one month and submit the

analysis report of the groundwater sampling for further action.

. The Environmental Engineer, Regional Office, Bathinda shall assess the Environmental

Compensation to be imposed upon the industry from the date of violation since the
industry Is operating without the consent to operate of the Board upto the date of hearing
and get the same verified from the EC Verification Committee and ensure to issue orders

in this regard.

. If the environmental compensation for the period of violation has to be imposed jointly

under the Air (Prevention and Control of Pollution) Act, 1981 as amended and the Water
(Prevention and Control of Pollution) Act, 1974 as amended, the EC verification committee

may consider the same in consultation with the concerned regional office.

The Environmental Engineer, Regional Office, Bathinda shall visit the Industry to verify the

compliance of.environmental norms and the claim and submissions made by the industry.

The Environmental Englneer, Reglonal Office, Bathinda Is directed to initiate legal action
in the case and file prosecution against the Industry and Its responsible persons for

violation of the provisions of Section 25 of the Water (Prevention and Control of Pollution)
Amendment Act, 2024,

The analysls report of the samples of effluent collected on 15.01.2026 shall be disclosed
and forwarded to the Industry by Reglonal Office, Bathinda after the deposit of analysis
charges by the industry,

The Industry shall obtaln consent to operate under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 from the Board.

The above decislons were taken by the Competent Authority considering the

violations under the Water (Prevention and Control of Pollution) Act, 1974 as amended fr(;m time

to time. However, the Industry was also found to be operating witho

ut the authorization of the

H ‘5 )
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Board by the Visiting team of offcers of the Board undet the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, As no separate notice In this regard
has been Issued to the Industry, It was decided by the Competent Authority that the following
directions shall be conveyed to the Industry vide a separate letter,

dous waste
3) The industry shall ensure scientific handiing, storage, and disposal of hazar d
i Hazardous
generated from ts premises strictly in accordance with the provisions of thg ’
and Other Wastes (Management and Transboundary Movement) Rules, 2016.

d Other
b} The industry shall apply and obtain the authorization under the Hazardous an
Wastes (Management and Transboundary Movement) Rules, 2016 within 15 days.

for
€) In case the above decisions are not complied by the industry, appropriate action
violation of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 will be taken,
You are, therefore, requested to comply with the aforesaid decisions of the
personal hearing.

-

4 Senlor Environmental Engineer (20, Bathinda)

L for & on behalf of the
Punjab Pollution Coitrol Board
KL
Endst. No._ 58 Dated_|3-02-232.¢

A copy of the above Is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Bathinda for information and requested to ensure the compliance

of decision of hearing within stipulated period.
\

gLSenlor Environmental Engineer (20, Bathinda)
for & on behalf of the
Punjab Pollution Control Board

: Zonal Office, Bathinda at
Environmental Engineer Firozpur Road, Near (:'rlln Market, Faridkot
Punjab Pollution Control Board E-mall; seezobli@gmall.com

Reaional Office, Bathinda.
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E PUNJAB POLLUTION CONTROL BOARD ~\ s I.I FE

v Zonal Office, Bathinda ﬂ Llonyt for

No. 359 Reglstered

To

M/s Punjab Kesari Group,
B-11, Industrial Area, Mansa Road,
Bathinda.

Subject: Proceedings of the personal hearing given to M/s Punjab Kesarl Group, B-11,
Industrial Area, Mansa Road, Bathinda u/s 31-A of Alr (Prevention and Control
of Pollution) Act, 1981 before the Chairperson of the Board on 09.02.2026.

The following were present:
From Board's side:
Dr. Lavneet Kumar, Member Secretary

Er. RK. Ratra, CEE Bathinda
Er. Parveen Saluja, SEE, ZO, Bathinda

From Industry:
Sh. Swapnil Gupta, Authorized signatory

The officers of the Board apprised that Punjab Kesari Group is engaged in
newspaper printing activities using offset printing machines at its unit situated at B-11, Industrial
Area, Mansa Road, Bathinda. It was reported that the said unit has been operating without
obtaining the Consent to Establish and Consent to Operate of the Board under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air (Prevention
and Control of Pollution) Act, 1981 as amended.

The industrial unit (Printing Press) was visited by the team of officers of the Board
on surprised basis on 15.01.2026 for inspection. However, the management of the industry
deliberately denied entry to the Board officlals for inspection despite the officials disclosing their
identity and showing their identity cards to the representatives of the Industry. The management
informed the visiting officers that prior permission from the owner is required but thereafter
locked the main gate of the industry from Inside thereby restraining the officers of the Board from
performing their statutory duties. Consequently, the Board officlals were constrained to seek
assistance from the Police Depanmyzz for performing the visit to the printing press. Entry of the
team of the officers of the Board Into the premises of the industrial unit was allowed only after
police intervention, The Inspection of the Industrial unit thereafter was carried out by the team
of officers of the Board on 15.01,2026, During visit, the team of the officers of the Board made
the following observations,

1, The unitis engaged in newspaper printing using offset printing machines and
was not in operation during the visit,

o,

' EBc?ronmental Engineer
Firozpur Road, Near Grain Market, Faridkot Punjab Polltion Cont

Zonal Office, Bathinda at

E-mall; seezobti@gmall.com Renional Office

Dated 707 2024
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2. The industry is engaged in offset printing using Aluminium printing plates,
printing inks, clearing agents (E Cono-wash), dealing gum, roller care.

3. The industry was found discharging colored trade effluent into the drain
situated along the boundary wall of the premises.

4. Thesample of trade effluent was collected from drain along the boundary wall.
and a sample of the trade efMuent was collected from the said drain. As per
analysis report received on 28.01.2026 from the Board’s lab, the concentration
of parameters such as TS5-104 mg/l, COD- 1540 mg/l & BOD-188 mg/l are
beyond the prescribed general standards (7SS -100, COD =250, BOD=30).

5. The industry is storing used ink containers, empty barrels in an open area,
which is further sold to Kabaadis.

6. Theindustry has installed DG set of unknown capacity without adequate stack.

7. Waste oil of DG set was found stored near DG set and same is being lifted to
kabaddi / third party.

8. The hazardous waste like used ink containers and empty barrels was stored in
open area of the industry premises.

9. The industry was burning the plastic waste in open within the industry
premises.

10. No document of consent to operate/ establish under the Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 and authorization under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 was made available
during visit.

The industry has failed to provide scientific arrangements for the treatment and
disposal of effluent generated from its process. The trade effluent arising from washing of printing
machines, plate cleaning, towel washing and floor cleaning was found to be disposed of in an
unauthorised manner. The industry has also not made any arrangements for the proper handling,
storage and management of hazardous waste generated from its premises. No stack has been
provided with the DG set for discharge of emissions at the prescribed adequate height.

The Industry has not Installed adequate pollution control measures and is
operating the unit without obtaining the Consent to Operate of the Board under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air (Prevention
and Control of Pollution) Act, 1981 as amended. Thus,

the Industry was and is operating in
violation of the provisions of the above statutes,

Considering the above violations, a notice to issue directions u/s 33-A of the Water
(Prevention and Control of Pollution) Act, 1974 as amended was issued to the Industry vide letter
no. 260 dated 29.01,2026 and simllarly a natice to issue directions u/s 31-A of Air (Prevention and

\ ‘},’“ - Zonal Office, Bathinda at \(\(7
y Road, Near Grain Market, Faridkot
Environmental Engmee' SlDRg oE.—mllll :::oblfé::nnll.:ol;ne i /
Punjab Pollution Contrel Beap , ' .
Regional Office, Bathinda, .- * -
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Control of Pollution) Act, 1981 as amended was Issued vide letter no. 262 dated 29.01.2026 with

an opportunity of personal hearing before the Chalrperson of the Board on 09.02.2026.
In reference to the sald notices dated 29.01.2026, Sh, Swapnil Gupta, Advocate
attended the hearing on the behalf of industry and submitted written reply to the notice which

was taken on record.

The officers of the Board have considered the reply of the industry and offered

their comments by taking into account the response of the industry and the observations made

by the visiting team of officers. The observations of the visiting team (as mentioned in the notice

issued to the industry), the response of the industry and the comments of the officers present

during the hearing are tabulated herein below.

461

(S| Notice Issued by the | Response of the industry | Comments on the response of
No. | Board wherein the industry by PPCB
‘ observations were
‘ recorded
\
‘l 1. The unit is engaged in | At time of visit, the printing | The contention of the industry
f newspaper printing | press was not in operation, | that the printing press was not in
1 using offset printing | and no responsible officer | operation at the time of visit is
‘ machines and was not in | was present as the printing | not tenable. However, there is
operation during the | operates at night, when | admission that the printing press |
visit. newspaper Is printed. operates at night when
newspaper is printed. The
presence or absence of printing
activity at the time of inspection
. does not negate the violations
. J observed, including discharge of
‘ { coloured  trade effluent,
improper waste handling and
absence of statutory consents.
Environmental compliance
obligations are continuous in
nature and are not restricted to
operational hours.
]
2, The Industry is engaged | It Is submitted that the | Even If the inputs are standard,

| Aluminium

in offset printing using
printing
plates, printing inks,
cearing agents (E Cono-
wash), dealing gum,
roller care.

printing press has used
inputs which are as per the
standard printing  press
practices.

the Industry Is legally bound to
comply with the provisions of the
Water (Prevention and Control of
Pollution) Act, 1974 as amended
and the Alr (Prevention and
Control of Pollution) Act, 1981 as
amended,

Firozpur Road, Near Grain Market, Faridkot

Zonal Office, Bathinda at

E-mail; seezobti@gmail.com

|

i
Env|r??1enta1 Engineer
punjabl Pollution Control Board

Page dof 11

Reaional Office, Bathinda,
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Environmental Engineer
Punjab Pollution Control Boare

_Ay- 46

The industry was found
discharging colored

trade effluent into the
drain situated along the
boundary wall of the
premises.

Regional Office, Bathinda.

e ————

‘ P \\

Proceedings of the personal hear,,
ghvento M/ Punjab Kesarl Gvou: 7

Since the wvisit was
undertaken when no
officlal of the
establishment was present,

The PPCB officials may visit
again under intimation as
ETP is presently functional
and operational on the site.

The ETP is functional as per

the report dated
05.02.2026. The report
dated 05.02.2026 is

annexed as Annexure-3 of
the reply. A photo of the
ETP plant is enclosed as
Annexure-4 of the reply.

We have got test
conducted privately and
test report dated
07.02.2026 demonstrates
that all effluents are within
parameters. A copy of the
same is enclosed as
Annexure-5 of the reply.

The output treated water is

being used for gardening
purposes and is clear of
impurities.

Furthermore, an
authorised collection agent
under contract for the
treatment, storage and
disposal of the ETP waste |s
also in place. A copy of
agreement is annexed as
Annexure-6 of the reply. A
copy of the authorization Is
annexed hereto as
Annexure-7 of the reply.

I N

Zonal Office, Bathinda at

E-mall: seezobti@gmall.com

|
At the time of inspection by the |

team of officers of the Board on |
15.01.2026, coloured trade
effluent was being discharged by |
the Industry into the drain and |
no functional ETP  was
demonstrated to the inspecting
team. Subsequent installation or
operatfon of ETP after detection

of violations does not regularize
the past violations,

Private  laboratory - reports
submitted subsequently after
the visit of the team of officers of
the Board on 15.01.2026 cannot
override the analysis carried out
by the visiting team of officers of
the Board. ’

No agreement specifically
pertaining to the collection,
storage, treatment and disposal
of ETP sludge has been
submitted by the industry. The
agreement enclosed by the
industry with the reply (as
Annexure - 06 and 08) pertains
only to waste categories of
Used/spent oil and Empty
barrels/containers/liners

contaminated with hazardous
chemicals /wastes of Schedule 1,
which does not cover ETP sludge
generated from the effluent
treatment process which is
covered under separate category
of Schedule 1 appended to the
Hazardous and Other wastes
(Management and
Transboundary Movement)
Rules, 2016, The industry has not
applled for or obtained the
mandatory autharisation under
the Hazardous and Other Wastes
(Management and
Transboundary Movement)

Rules, 2016. In absence of valid J
e TR0 of vale

\

Firozpur Road, Near Grain Market, Faridkot

Page ¢ of 1)
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authorisation and a specific
agreement for ETP sludge
disposal, the handling and
disposal of such waste remains
unauthorised and In viofation of
Rules 6, 8 and 9 of the HWM
Rules, 2016. Moreover, the
agreement for category 5.1
submitted by the industry with
the reply in Annexure 06 is
executed on 02.02.2026 and the
agreement for category 33.1 in
Annexure 08 was executed in
03.02.2026. The submission of
these  agreements  dated
02.02.2026 and 03.02.2026 does
not in any manner absolve the
owners of the industry from
violation of the HWM Rules,
2016 already committed.

The sample of trade
effluent was collected
from drain along the
boundary wall.

We have not received any
test report or second
sample for testing at our
end. It Is requested that
officlals of PPCB may visit
under Intimation and take
samples In presence of our
representative.

The samples of trade effluent
were collected by the visiting
team of officers during the visit
on 15.01.2026 in the presence of
the representative of the
industry who refused to disclose
his name and also refused to sign
the data sheet prepared by the
visiting officers at the time of
visit. The samples were sent to
the Zonal Laboratory, Punjab
Pollution Control Board at
Ludhlana for analysis. The
analysls report issued by the
Zonal Laboratory, Ludhiana on
28.01.2026 reveals that the
parameters are beyond the
permissible limits.

The Regional Office, Punjab
Pollution  Control  Board,
Bathinda has written letter no.
208 dated 09.02.2026 to the
Industry for deposit of analysis
charges with the Board. The
analysls report dated 28.01.2026
(of the samples of trade effluent

Zonal Office, Bathinda at
Firozpur Road, Near Graln Market, Faridkot

E-mall; seezobti@gmailcom

Rénjab Poll

Qﬁ“
Environmenta) nglﬁ;g
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S. | The industry was storing
used ink containers,
empty barrels In an open
area, which is further
| sold to Kabaadis,

- 5048
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Proceedings of the person, lum,,,l
glven to M/s Punjab Kesar| Gro‘.,

[ collected on 15.01.2026) wilf be ’

provided to the industry upon |
recelpt of analysis fee.

f—

The waste Is minimal and
within permissible limits,
However, out of abundant
caution an authorised
Collection Agent has been
appointed under contract
for the treatment, storage
and disposal of the waste. A
copy of agreement Is
annexed as Annexure 8 of
the reply.

A copy of the certificate in
favour of the agent is
annexed as Annexure 9 of
the reply.

6. |The
installed DG
unknown

D N N

("

i 4
Env.lro Mental Enginesy
Punjab Pollution ¢+

wale,, ey
*rinnal O,

industry

‘without adequate stack.

has
set of
capacity

The DG set with canopy and
silencer  with adequate
stack height of 10 feet
above building height will
be maintained,

Zonal Office, Bathinda at

Firozpur Road, Near Grain Market, Farldkot

E-mall; seezobti@gmailcom

-

The reply given in para no. 03 |
above may please be read as
reply to the contents of this para. |

Apart from the reply given in the x
para no. 03 above it is factually /
stated that the wused ink
containers, chemical barrels, ink /
residues and waste oil fall under I
the Hazardous and Other Wastes !
(Management and |
Transbcundary Movement) ]
Rules, 2016. During inspection !
on 15.01.2026, the hazardous [
Waste was found stored in open
areas of the industrial ynit and
handed over to unauthorized
kabadis, The industry did not
possess  valid authorization
under Rule 6 at the time of visit
by the team of officers on
15.01.2026, which clearly
establish the violation of Rules s,
8.and 9 of HWMm Rules, 2016,

During inspection, the DG set |
Was found installeq without'

adequate stack height. Future

assurance  or Intent of ,

compliance cannot absolye the

industry of the violation already
committed.

Operation of DG

set without
adequate stack

amended, The Industry was not
having any consent to operate
under the Air (Prevenﬂon and

Control of Pollution) Act, 1981 35
amended,

\
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[ 7. Waste oll of DG set WQ
found stored near DG set
and same Is being lifted
to kabaddi / third party.

42,

The only waste generated
by the unit le. printing
press, Is the oil from the DG
sets, The DG set use Is
minimal as  electricity
supply Is  adequate.
However, in any event the
adequate arrangement has
been made for storage and
lifting through authorized

collection agent of any such
waste,

Proteedings of the persanal hearing
given to M/4 Punjab Kesarl Group

The waste oll of DG set falls
under category 5.1 of Schedule 1
appended to the the Hazardous
and Other Wastes (Management
and Transboundary Movement)
Rules, 2016. The industry was
not having the authorization of
the Board under the said Rules,
2016. The Industry was disposing
of the said DG set waste oil to
unauthorized vendors known as
kabadias. No scientific
arrangements were found to be
made by the industry for storage
of waste oil of DG sets. The reply
given in para no. 03 above may
please be read as part of reply to
the contents of this para.

8 The hazardous waste like
used ink containers and
empty barrels was
stored in open area of

Ink waste may not be
classified as hazardous.
However, in any event the
adequate arrangement has
been made for storage and
lifting through authorized
collection agent of any such
waste,

Used ink containers, chemical

barrels, fall under category 33.1
of Schedule 1 appended to the
Hazardous and Other Wastes
(Management and
Transboundary Movement)
Rules, 2016. During inspection,
hazardous waste was found
stored In open areas. The
industry did not possess
authorization under Rule 6 of
HWM Rules, 2016. The reply
given in para no. 03 and 05 above
may please be read as part of
reply to the contents of this para.

the industry premises.
—
9 The industry  was
burning the plastic waste
in open within the

industry premises.

It Is denied that the
establishment was
engaged in the open
burning of plastic waste.

Zonal Office, Bathinda at
Firozpur Road, Near Grain Market, Farldkot

E-mall; seezobti@gmall.com

Open burning of plastic waste
was observed and recorded
during the Inspection by the |
vislting team of officers of the |
Board on 15.01.2026. Such an
activity Is prohibited under the
Solid Waste Management Rules,
2016 and contributes to air
pollution. Mere denlal without

documentary or factual evidence
Is not acceptable.

Pacae Tol 1)

» :(({:w‘
N §rwironmental Engineer
Punjab Pollution Control Boar
Ranignal Office Rathinda,
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No document of consent | CTO has been applied and | The Industry was  found
to operate/ establish [may be granted on | operating the printing press by
under  the  Water | appropriate conditions. the visiting team of officers on
(Prevention and Control 15.01.2026 without the
of Pollution) Act, 1974 mandatory consent to operate
and the Air (Prevention | under the Water (Prevention and
and Control of Pollution) Control of Pollution) Act, 1974 as
Act, 1981 and amended and the  Air
| authorization under the (Prevention and Contro! of
Hazardous and Other Follution) Act, 1981 as amended.
Wastes  (Management However, the industry had
and Transboundary applied for consent to operate
Movement) Rules, 2016 on  29.01.2026 but the
was made available application was returned due to
during visit. non-submission of essential

T—y

Procaedings of the parsonal hearing
glven to M/s Punjab Kesarl Group

information. Operation of the
unit without obtaining the
consent to operate of the Board
under the Water (Prevention and
Control of Pollution) Act, 1974 as
amended and the Air
(Prevention and . Control of
Pollution) Act, 1981 as amended !
and authorization under the

HWM Rules, 2016 is illegal.

-

Apart from the comments given above, the further submissions made by the

industry in the written reply dated 09.02,2026 were also considered and the appropriate reply to

the said submissions is given by the officers of the Board as under.

1.

i

b

Environmental Engineer
Punjab Pollution Controf Bonry
egional Office. Bathinas,

The statement of the industry is wrong that seven days' notice was given by the Board.
The violations being committed by the industry as observed by the visiting team of officers
during the visit on 15.01,2026 were serious in nature and considering the said violations
and the operation of the Industrial unit without the consent to operate of the Board under
the Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control
of Pollution) Act, 1981, a ten days' notice of hearing was given to the industry (notice
Issued on 29,01,.2026 and hearing held on 09.02.2026) otherwise the case is made out for
issuance of directions for Immediate closure of the unit without any opportunity under

Rule 32 of the Punjab State Board for the Prevention and Control of Water Pollution Rules,
1977.

The categorization of the Industry does not extend any relaxation to the industry which is
mandated to comply with Section 24 and 25 of the Water (Prevention and Control of

¥

Zonal Office, Bathinda at

a, Firozpur Road, Near Graln Market, Faridkot
’ E-mall: seezobti@gmall.com

Page8of 11
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Pollution) Act, 1974 as amended and Section 21 of the Alr (Prevention and Control of
Pollution) Act, 1981 as amended,

**3. The submissions made by the Industry Is Immaterial that the press was not operational at
“ the ﬁn1e of ylsl't on 15.01.2026. The presence of absence of printing activity at the time of
: Inspection do not negate the violations observed by the visiting team of officers with
regard to the discharge of coloured trade effluent, improper waste handling and absence
of mandatory consents to operate under the Water (Prevention and Control of Pollution)

. Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981,

" 4. The application for consent to operate submitted by the industry on 29.01,2026 has been

returned due to incompletions.

The Competent Authority observed that the statement made by the Project
- Proponent in the written reply submitted during the course of the hearing {09.02.2026) that the
- PPCB is targeﬁng and taking action against the Punjab Kesari Group is factually incorrect, and no

; such action has been taken by the Board as alleged. The printing press Is admittedly being
s operated without the Consent to Operate of the Board under the Air (Prevention and Control of
.' Pollut:lon) Act, 1981 and under the Water (Prevention and Control of Pollution) Act, 1974 since
X November 2013 i.e. for a long period of about 12 years. In view of these facts, the allegation of

-urgeted actions against Punjab Kesari Group is wrong hence denied and the same is not

sustainable, Non-obtalnlng of the Consent to Operate of the Board under Section 21 of the Air
(Pre\(é_ntién and’ Control of Pollution) Act, 1981, Amendment Act, 2024 and under Section 25 of
the Water (Prevention and Control of Pollution) Act, 1974, Amendment Act, 2024 is an offence

punishable wlth lmprisonment

g 'I'he statement of the Industry Is wrong that seven days' notice was issued by the
Board The industry was and is not adhering to any environmental norms and was/is causing
envlronmenltal pp‘lluﬁqn‘lntenﬂonallly and dellberately. In view of these facts, ten days' notice was
issued to the Industry for hearing (notice was Issued on 29.01.2026 and hearing was held on
09.02,2026) _and_the same Is justified otherwise the case was fit for Issuance of closure directions

without any opportunity, . . , ‘

“The behavlo.ur.of the Project Prbponent Is not appreclated, as the representatives
of the Industry prevented the team of officers of the Board from inspecting the Industrial unit on
15.01,2026, It Is relevant to mention here that all the members, officers and officlals of the Board,

when acting or purporting to act In the discharge of thelr officlal duties are public servants within
the meaning of Seéuon 21 of the Indian Penal Code, as per Section 24 of the Alr (Prevention and

. éontrol of Polluﬁon) Aumndmem Act, 2024 and Section 50 of the Water (Prevention and Control
: of Poll ution) Amendment Act, 2024, The Project Proponent In fact has restrained the visiting

1 ] h #
Zonn; Oﬂlce Bnthlndn at j[-‘_nv}robn'\;n T[n:i:n &;n‘te:i'lfzoard
. ! Punjab Polluti ;
Flrozpur Road, Near Grain Market, Faridkot Reaional Office. Rathinda. l

z-mu: mubti@;uull.um ‘
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' ficers of
team of officers of the Board from performing their officlal duties. The visiting team of off

Ict Police for protection in order to carry out the Inspection of

has resulted in the wastage of valuable time and resources of
| Board and that of the Police Department,

The Project Proponent has atte
situation, but in fa

the Board haq to contact the Distr!

the industrial unit, This exercise

both the Punjab Pollution Contro

N considered and found not appropriate,
The Competent Ay

thority further observed that
Provisions of Section 31

specific statute, Apart from t
the industry is also liable for appropriate action
of the Air (Prevention and Control of Pollution) Amendment Ac

he imposition of environmental
compensation,

In accordance with the Provisions
t, 2024,

considering material aspects of the case, the Comp

etent Authority in exercise of the powers
conferred u/s

LY
31-A of Air (Prevention & Control of Pollution) Amendment Act, 1981 decided to

issue the following directions,

1. The industry shall provide acoustic enclosure /canopy alongwith adequate stack height to
the DG sets within 15 days.

2. The Environmental Engineer, Regional Office,
Compensation to be Imposed upon the Indus

Industry Is operating without the consent to o

f violation has to be Imposed Jointly
Act, 1981 a5 amended and the Water
Mended, the EC verification committee

under the Alr (Prevention and Control of Pollution)
(Prevention and Contro) of Pollution) Act, 1974 as

i may consider the same In consultation With the co

Q)

ncerned reglonal office,
) &7 en nai \N\a
_nmental Engineer - Zonal O ﬂco& .l Mlldl at /
Environmerite Control Boa Firozpur Road, Near Grajn arket, Farldko¢
1abPOllut|°n inda E-mall; seezobti@gmail.cap,
gu:ional Office, Bathinea, - . \ Pagel00f1t
eg
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4. Th

( e Environmental Engineer, Reglonal Office, Bathinda shall visit the industry to verify the
€Ol

mpliance of environmental norms and the claim and submissions made by the industry.

S. Th
e Environmental Engineer, Reglonal Office, Bathinda shall initiate legal action in the case
and file prosecution against the industry and its responsible persons for violation of the
provisions of Section 21 of the Air (Prevention and Control of Pollution) Amendment Act,

2024 before the Competent Court of Law.

6. The industry shall obtain the consent to operate of the Board under the provisions of the

Air (Prevention and Control of Pollution) Act, 1981 as amended.

You are, therefore, requested to comply with the aforesaid decisions of the

personal hearing.

6{ Senlor Environmental Engineer (ZO, Bathinda)
¢ for & on behalf of the

Punjab Pollution Control Board

S
Endst. No._Z&© Dated_|5 D2+ 22 ¢

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Bathinda for information and requested to ensure the compliance

of decision of hearing within stipulated period.

Q .

4(. Senior Environmental Engineer (ZO, Bathinda)
for & on behalf of the
Punjab Pollution Control Board

ws

—

|
Environmental Engineer
Punjab Pollution Control Board
nnnional Office Rathinda.

Zonal Office, Bathinda at
Firozpur Road, Near Grain Market, Faridkot

E-mall: seezobti@gmall.com "
o af




470 . -°67 54 Avmesrunru R/'/

——— A
' &= .Punjab Pollution Control Board :/L'FE

Zonal office, Bathinda at Firozpur Road, Near Graln Market, Farldkot.

ww.ppcb.gov.in Emall ID — seezhti@amail.com
No. 757 (Regd.) Date 21,_,,4, 24
To

M/s Punjab Kesari Group,

(Jagat Vijay Printer LLP),

B-11, Industrial Area, Mansa Road,

Bathinda.

Subject: Imposition of Environmental Compensation (EC) for Violation qf
the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981. ,

Ref:- Board order no. 163 dated 24.04.2026.

Please find enclosed herewith the orders issued by the Board vide undcr
reference regarding the Imposition of Environmental Compensation (EC) for violation of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Po'lution) Act, 1981.

You are hereby directed to deposit the EC amount of Rs. 2,79,00,000/-
(Two Crore Seventy-Nine Lakhs Rupees) to the Board immediately as per orders
attached.

DA: Order copy W{d&%

LFor & on behalf of
Punjab Pollution Control Board
e
Endst. Nl SE . Dated.. 2704 J02(
A copy of the above is forwarded to Environmental Engineer, Punjab
Pollution Control Board Regional Office, Bathinda for Information and necessary action
and requested to submit compliance report as per orders, please.

ape o
~
BlC For & on behalf of

Punjab Pollution Contiol Board

SAdw.
Environ ental Engineer

Punjab Pollution Control Boarg
Regional Office, Bathinda,

. Scanred win Cumic wer
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Subject: Imposition of Environmental Compensation (EC) upon Punjab Kesari
Group (M/s Jagat Vijay Printer, LLP), B-11, Industrial Area, n.flans;
Road, Bathinda for violation of provisions of Water (Prevention p
Control of Pollution) Act, 1974 and Air (Prevention & Control o
Pollution) Act, 1981.

Order

In order to protect and improve the environment and for prevention of
hazards to human beings, other living creatures, plants and property and
maintaining or resorting the wholesomeness of water and to preserve the quality of
air, the Parliament of India had enacted the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and certain rules under the provisions of the
Environment (Protection) Act, 1986 and all these Laws are collectively and severally

being referred to as the Environmental Laws,

2) The Punjab Pollution Control Board being the prescribed authority is
implementing the provisions of the Environmental Laws i.e. the Water (Prevention
and Control of Pollution) Act, 1974, the Air (Prevention and Contro] of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the Rules made there under in the
State of Punjab.

3) The industrial units, operations and processes includj
presses are required to obtain the Consent to Establish (CTE) and ¢
(CTO) from the Punjab Pollution Control Board under the provis
(Prevention and Control of Pollution) Act, 1974 and Air (Preventj
Pollution) Act, 1981 and to comply with environmenta] norms pres

onsent to Operate
ions of the Water
°n and Contrg) of

: ws
cribeq thereunder. &
4) The Punjab Kesari Group, (M/s Jagat Vijay Printer,

LLp) situated at B-
11, Industrial Area, Mansa Road, Bathinda is a medium-

Scale req Category unit
establish anqg consent to
¢ Water (Prevention and
Contro] of Pollution) Act,

(printing press) operating without obtaining the consent to
operate of the Punjab Pollution Control Boarq under th
Control of Pollution) Act, 1974 and the Air (Prevention anqg
1981.

STSIEIE BI5, B 48, ufenmar-14700,
‘ Vatavaran Bhawan, N;blaa Road, Patiala -147001
o?fd : Chairman. : 0175-221579  Member Secretary:0175-2215802 o]
Environmenta\ﬁ_gnwmb.gov.ln | E-Mall:chalrmanppcb@yahoo.in | msppcb@gn(]ai)Lcom'
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5) The industrial unit (printing press) was visited by the team of officers
of the Board on surprise basis on 15.01.2026 for inspection. However, the
management of the industry deliberately denied entry to the Board officials for
inspection despite the officials disclosing their identity and showing their identity
cards to the representatives of the industry. The management informed the visiting

officers that prior permission from the owner is required but thereafter locked the

PUNJAB POLLUTION CONTROL BOARD

main gate of the industry from inside thereby restraining the officers of the Boar d
from performing their statutory duties. Consequently, the Board officials were
constrained to seek assistance from the Police Department for performing the visit to
the printing press. Entry of the team of the officers of the Board into the premises of
the industrial unit was allowed only after police intervention. The inspection of the
industrial unit thereafter was carried out by the team of officers of the Board on

15.01.2026. During visit, thé team of the officers of the Board made the following
observations:

i. The unit is engaged in newspaper printing using offset printing
machines and was not in operation during the visit.

ii. Theindustry is engaged in offset printing using Aluminium printing
plates, printing inks, clearing agents (E Cono-wash), dealing gum,

roller care.

iii. The industry was found discharging colored trade effluent into the
drain situated along the boundary wall of the preinises.

iv. The sample of trade effluent was collected from drain along the

boundary wall. and a sample of the trade effluent was collected from IS,

\

the said drain. As per analysis report received on 28.01.2026 from
the Board's léb, the concentration of parameters such as TSS-104
mg/l, COD- 1540 mg/1 & BOD-188 mg/l are beyond the prescribed
general standards (TSS -100, COD =250, BOD=30).

v. The industry is storing used ink containers, empty barrels in an
open area, which is further sold to Kabaadis.

vi. The industry has installed DG set of unknown capacity without
adequate staclt.

e
Environmental Engineer

Punjab Pollution Control Board
Regional Office, Bathinda.

Scanned with CamScanner




Envitonmental Engineer, .
Punjab Pollution Cont-rol Board
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lifted to kabaddj / third party.

viii.  The hazardous waste like used ink containers and empty barrels

Was stored in open area of the industry premises.

iX.  The industry was burning the plastic waste in open within the
industry premises.

X.  No document of consent to operate/ establish under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 and authorization
under the Hazardoys and Other Wastes (Management and
Transboundary Movement) Rules, 2016 was made available during
visit.

6) That the industry has failed to provide scientific arrangements for the
ireatment and disposal of effluent generated from its process. The trade effluent
arising from washing of printing machines, plate cleaning, towel washing and floor
cleaning was found to be disposed of in an unauthorised manner. The industry has
also not made any arrangements for the proper handling, storage and management
of hazardous waste generated from its premises. No stack has been provided with
the DG set for discharge of emissions at the prescribed adequate height.

The industry.has not installed adequate pollution control mneasures and
is operating the unit without obtaining the Consent to Operate of the Board under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as
amended and the Air (Prevention and Control of Pollution) Act, 1981 as amended,

Thus, the industiy was and is operating in violation of the provisions of the above
statutes.

7) Considering the above violations, a notice to issue directions u/s 33-A
of the Water (Prevention and Control of Pollution) Act, 1974 as amended was issued
to the industry vide letter no. 260 dated 29.01.2026 and similarly a notice to issue
directions u/s 31-A of Ajir (Prevention and Control of Pollution) Act, 1981 as amended
was issued vide letter no, 262 dated 29.01.2026 with an opportunity of personal
hearing before the Chairperson of the Board on 09.02.2026,

s
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8) Sh. Swapnil Gupta, Advocate attended the hearing before the
Chairperson of the Board on 09.02.2026 on the behalf of industry and submitted
written reply to the notice which was taken on record. The officers of the Board have
considered the reply of the industry and offered their comments by taking into
account the response of the industry and the observations made by the visiting team

of officers. The comments offered by the officers of the Board are mentioned below:

PUNJAB POLLUTION CONTROL BOARD

a) The contention of the industry that the printing press was not in
operation at the time of visit is not tenable. However, there is
admission that the printing press operates at night when newspaper
is printed. The presence or absence of printing activity at the time of
inspection does .not negate the violations observed, including
discharge of coloured trade effluent, improper waste handling and
absence of statutory consents. Environmental compliance obligations

are continuous in nature and are not restricted to operational hours.

b) Even if the inputs are standard, the industry is legally bound to
comply with the provisions of the Water (Prevention and Control of

Pollution) Act, 1974 as amended and the Air (Prevention and Control

—

of Pollution) Act, 1981 as amended.

c) At the time of inspection by the team of officers of the Board on
15.01.2026, colored trade efiluent was being discharged by the
industry into the drain and no functional ETP was demonstrated to
the inspecting team. Subsequent installation or operation of ETP after
detection of violations does not regularize the past violations. Private
laboratory reports submitted subsequently after the visit of the team \[‘/S ’
of officers of the-Board on 15.01.2026 cannot override the analysis
carried out by-the visiting team of officers of the Board. No agreement
specifically pertaining to the collection, storage, treatment and
disposal of ETP sludge has been submitted by the industry. The
agreement enclosed by the industry with the reply (as Annexure - 06
and 08) pertains only to waste categories of Used/spent oil and Empty
barrels/containers/liners contaminated with hazardous chemicals
/wastes of Schedule 1, which does not cover ETP sludge generated

from the effluent treatment process which is covered under separate

4 ﬁp '
Environmgntal Engineet
Punjab Pollution Control Board
Regional Office, Bathinda,
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category of Schedule 1 appended to the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016. The
industry has not applied for or obtained the mandatory authorisation
under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. In absence of valid
authorisation and a specific agreement for ETP sludge disposal, the
handling and disposal of such waste remains unauthorised and in
violation of Rules 6, 8 and 9 of the HWM Rules, 2016. Moreover, the
agreement for category S.1 submitted by the industry with the reply
in Annexure 06 is executed on 02.02.2026 and the agreement for
category 33.1 in Annexure 08 was executed in.03.02.2026. The
submission of these agreements dated 02.02.2026 and 03.02. 2026
does not in any manner absolve the owners of the industry from
violation of the HWM Rules 2016 already comm:tted

The samples of trade effluent were collected by the visiting team of
officers during the visit on 15.01.2026 in the presence of the
representative of the industry who refused to disclose his name and
also refused to sign the data sheet prepared by the visiting officers at
the time of visit. The samples were sent to the Zonal Laboratory,
Punjab Pollution Control Board at Ludhiana for analysis. The analysis
report issued by the Zonal Laboratory, Ludhiana on 28.01.2026
reveals that the parameters are beyond the permissible limits. The
Regional Office, Punjab Pollution Control Board, Bathinda has written
letter no. 208 datcd 09.02.2026 to the industry for deposit of analysis
charges with the Board. The analysis report dated 28.01.2026 (of the
samples of trade effluent collected on 15.01.2026) will be provided to
the industry upon receipt of analysis fee.

The reply given in para no. 03 above may please be read as reply to
the contents of this para. Apart from the reply given in the para no.
03 above it is factually stated that the used ink containers, chemical
harrels, ink residues and waste oil fall under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016,
During inspection on 15,01,2026, the hazardous waste was found

-5.

G
fr ¢

Envifonmenital Engineer
Punjab Pollution Control Board

Recional Office, Bathinda.
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stored in open areas of the industrial unit and handed over to
unauthorized kabaadis. The industry did not possess valid
authorization under Rule 6 at the timc of visit by the team of officers
on 15.01.2026, which clearly establish the violation of Rules 6, 8 and
9 of HWM Rules, 2016.

During inspection, the DG set was found installed without adequate
stack height. Future assurance or intent of compliance cannot absolve
the industry of the violation already committed. Operation of DG set
without adequate stack constitutes violation of Secrions 21 and 22 of
the Air (Prevention and Control of Pollution) Act, 1981 as amended.
The industry was ‘not having any consent to operate under the Air
(Prevention and Control of Pollution) Act, 1981 as amended.

The waste oil of DG set falls under category 5.1 of Schedule 1
appended to the the Hazardous and Other Wastes (Management and
Transboundaiy Movement) Rules, 2016. The industry was not having
the authorization of the Board under the said Rules, 2016. The
industry was disposing of the said DG set waste oil to unauthorized
vendors known as kahaadis. No scientific arrangements were found to
be made by the industry for storage of waste oil of DG sets. The reply
given in para no. 03 ahove may please be read as part of reply to the

contents of this para.

Used ink containers, chemical barrels, fall under category 33.1 of
Schedule 1 appended to the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016. .During
inspection, hazardous waste was found stored in open areas. The
industry did not possess authorization under Rule 6 of HWM Rules,
2016. The reply given in para no. 03 and 05 above may please be read

as part of reply to the contents of this para.

Opc!i burning of "plastic waste was observed and recorded during the
inspection by the visiting team of officers of the Board on 15.01,2026.
Such an activity is prohibited under the Solid Waste Management
Rules, 2016 and contributes to air pollution. Mere denial wit
documentary or factual evidence is not acceptable.

-6- : Envfronmen‘cai L’.@ncer
‘ Pun!ab Pollution Control Board
Regional Office, Bathinda.
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) The industry was found operating the printing press by the visiting

9)

team of officers on 15.01.2026 without the mandatory consent to
oPerate under the Water (Prevention and Control of Pollution) Act,
1974 as amended and the Air (Prevention and Control of Pollution)
Act, 1981 as amended. However, the industry had applied for consent
to operate on 29.01.2026 but the application was returned due to non-
submission of essential information. Operation of the unit without
obtaining the consent to operate of the Board under the Water
(Prevention and Control of Pollution) Act, 1974 as amended and the

Air (Prevention and Control of Pollution) Act, 1981 as amended and
authorization under the HWM Rules, 2016 is illegal.

Apart from the comments given above, the further submissions made

by the industry in the written reply dated 09.02.2026 were also considered and the

a)

b)

i, -7-

Envirbnmental Engineer

appropriate reply given by the officers of the Board is under.

The statement of the industry is wrong that seven days' notice was given by
the Board. The violations being committed by the industry as observed by the
visiting team of officers during the visit on 15.01.2026 were serious in nature
and considering the said violations and the operation of the industrial unit
without the consent to operate of the Board under the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981, a ten days' notice of hearing was given to the industry (notice issued
on 29.01.2026 and hearing held on 09.02.2026) otherwise the case is made

out for issuance of directions for immediate closure of the unit with
opportunity under Rule 32 of the Punjab State
Control of Water Pollution Rules, 1977,

out any
Board for the Prevention and

The categorization of the industry does not extend any relaxation to the
industry which is mandated to comply with Section 24 and 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended and Section 21 of
the Air (Prevention and Control of Pollution) Act, 1981 as amended.

The submission made by the industry is immaterial that the press was not
operational at the time of visit on 15,01,2026. The presence of absence of

printing activity at the time of inspection do not negate the violations observed

by the visiting team of officers with regard to the discharge of coloured trade

Raaional Office, Bathinda,

I Punjab Pollution Control Board
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effluent, improper waste handling and absence of mandatory consents to
operate under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981.

d) The application for consent to operate submitted by the industry on
29.01.2026 has been returncd due to incompletions.

10) The Officers of the Board also apprised that the analysis report of the
samples collected during the visit on 15.01.2026 by the team of officers of the Board
has been issued by Zonal Laboratory of the Board at Ludhiana vide letter no. 340-
44 dated 28.01.2026. As.pel-"'the analysis report, various parameters have been found
beyond the permissible limits. The analysis result of the parameters is tabulated

below:
Fr. No. Parameters From collection General ‘
: Tank Standards \
(Results) |
1. pH 7.7 5.5t0 9.5
2. Oil & Grease (mg/ltr) 6.8 10
- 3. TSS (mg/ltr) 104 100
| 4. COD (mg/Itr) 1540 ’ 250
‘ S. BOD (mg/Itr) 188 30
11) The Competent Authority observed that the statement made by the

Project Proponent in the written reply submitted during the course of hearing
(09.02.2026) that the PPCB is targeting and taking action against the Punjab Kesari
Group is factually mcorrect and no such action has been taken by the Board as
alleged. The printing press is admittedly being operated without the Consent to
Operate of the Board under the Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981 since November 2013 i.e. for
a long period of about 12 years. In view of these facts, the allegation of targeted
actions against Punjab Kesari Group is wrong hence denied and the same is not h/é
sustainable. Non-obtaining of the Consent to Operate of the Board under Section 25
of the Water (Prevention and Control of Poll.ution) Act, 1974, Amendment Act, 2024,
and under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981,

Amendment Act, 2024, is an offence punishable with imprisonment.

12) It was further observed that the industry was operating without the
consents to operate of the Board and was not adhering to environmental ngrms and
-‘ I /'1"{[4_“ .

Environmental Engineer

Punjab Pollution Control Board
Regional Office, Bathinda.
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was/is causing pollution intentionally and deliberately. As such a seven days’ notice
was issued, which is justified otherwise the case qualifies for immediate closure
without any opportunity. The behaviour of the Project Proponent is not appreciated,
as the representatives of the industry prevented the team of officers of the Board
from inspecting the industrial unit on 15.01.2026. It is relevant to mention here that
all the members, officers and officials of the Board, when acting or purporting to act
in the discharge of their official duties are public servants within the meaning of
Section 21 of the Indian Penal Code, as per Section 50 of the Water (Prevention and
Control of Pollution) Amendment Act, 2024 and Section 24 of the Air (Prevenﬁon and
Control of Pollution) Amendment Act, 2024. The Project Proponent, in fact has
restrained the visiting team of officers of the Board from performing their official
duties. The visiting team of officers of the Board had to contact the District Police for
protection in order to carry out the inspection of the industrial unit. This exercise
has resulted in the whstage of .valuable time and rcsour;:e,s of both the Punjab
Pollution Control Board and that of the Police Department.

The Project Proponent has attempted to portray himself as a victim of
the situation, but in fact the project proponent under the guise of a newspaper
printing press was and is intentionally and deliberately violating the provisions of the
Water (Prevention and Control of Pollution) Amendment Act, 2024. The disclosure of
the analysis report by the officers of the Board (of the samples of effluent collected
during the inspection of the industry on 15.01.2026) is also not favourable. The
analysis report reveals that various parameters are beyond the permissible limits.
The written submissions given by the representatives of the industry have been

considered and found not appropriate.

13) The Competent Authority further observed that it is a fit case to invoke
the provisions of Section 33-A of the Water (Prevention & Control of Pollution) Act, \,’)(
1974, as amended, for closure of the industry in the first instance but in view of the =

fact that the unit is a printing press (and that the Honble Supreme Court of India in
a similar case has granted protection to a printing press at Ludhiana), the competent
authority decided to impose environmental compensation upon the industry on the
basis of Polluter Pays Principle for degradation ef cnvironment for the period of
violation upto the date of hearing. The Polluter Pays Principle has been decided to be
the part of the environmental laws of the country by the Hon'ble Supreme Court of

-~ _+alEngifice! -9-
glfironmen .onControl Board
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India without any specific statute. Apart from the imposition of environm

compensation, the industry is also liable for appropriate action in accordan

ental

ce with

the provisions of the Water (Prevention and Control of Pollution) Amendment Act,

2024 and the Air (Prevention and Control of Pollution) Amendment Act, 2024.

14)

After hearing the representative of the industry, officers of the Board

and considering material aspects of the case, the Competent Authority in exercise of
the powers conferred u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974

decided to issue the following directions.

a)

b)

d)

€)

The industry shall immediately stop the discharge of colored trade
effluent into any drain and shall ensure proper and effective treatment

of wastewater generated from all its processes.

The industry shall make adequate and scientific arrangements for the

safe disposal of the treated wastewater in accordance with the
applicable environmental norms.

The industry shall install piezometers at upstream and downstream
locations so that groundwater sampling is carried out as per the

prescribed norms within one month.

The Board officers shall collect groundwater samples after one month
and submit the analysis report of the groundwater sampling for
further action.

The Environmental Engineer, Regional Office, Bathinda shall assess
the Environmental Compensation to be imposed upon the industry
from the date of violation since the industry is operating without the
consent to operate of the Board upto the date of hearing and get the
same verified from the EC Verification Committee and ensure to issue

orders in this regard.

If the environmental compensation for the period of violation has to be
imposed jointly under the Air (Prevention and Control of Pollution) Act,
1981 as amended and the Water (Prevention and Control of Pollution)
Act, 1974 as amended, the EC verification committec may consider
the same in consultation with the concerned regional office.

g

-10- Envirodmental Englneer
Punjab Pollution Control Board
Regional Office, Bathinda.
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g) The Environmental Engineer, Regional Office, Bathinda shall visit the

industry to verify the compliance of environmental norms and the

claim and submissions made by the industry.

h) The Environmental Engineer, Regional Office, Bathinda is directed to
initiate legal action in the case and file prosecution against the
industry and its responsible persons for violation of the provisions of
Section 25 of the Water (Prevention and Contrcl of Pollution)

Amendment Act, 2024.

i) The analysis report of the samples of effluent collected on 15.01.2026
shall be disclosed and forwarded to the industry by Regional Office,
Bathinda after the deposit of analysis charges by the industry.

j) The industry shall obtain consent to operate under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 from the
Board. '
15) It is relevant to brought on record that the Hoﬁ'blc Supreme Court of
India has considered the Principles of Precaution, Sustainable development and
Polluter Pay's and decided to strictly implement the same. The decisions so taken by

the Hon'ble Supreme Court of India are summarized herein below:

a) The concept of precautionary principle was considered in
M.C Mechta versus Union of India and others and vide
judgment dated 11.10.1996 the Hon'ble Supreme Court of
India held that the Precautionary Principle has been
accepted as a part of the Law of the land.

b) The concept of sustainable development was considered in
M.C Mchta versus Union of India and others (1997) 2 SCC
353 and it was decided by the Hon'ble Supreme Court of
India that the development is essential for the economy of K 5

\\.\\ .

the country hut at the same time the environment and eco

systems have to be protected.

c) The Hon'ble Supreme Court of India has also considered the
concept of Polluter Pay's Principle in Indian Council for
. Enviro Legal Action and others v/s Union of India and others
. /g‘ud}a A ; -11-
Environmental Engineet '
Punjab Pollution Control Board

Regional Office, Bathinda.
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(1996) 3 SCC 212 para 16, Vellore Citizens Welfare Forum
v/s Union of India (1996) 5 SCC 647 para 12-18 and held
that Polluter Pay's Principle is accepted principle and part of
environmental law of the country without even specific
statute.
16) The proceedings of the personal hearing held before the Chairperson of

the Board on 09.02.2026 were conveyed to the industry vide letter no.357 dated
17.2.2026 under the Water (Prevention and Control of Pollution) Act, 1974 and vide
letter no. 359 dated 17.2.2026 under the Air (Prevention and Control of Pollution)

Act, 1981.

17) In compliance to the decisions of the personal hearing held on
09.02.2026, the Environmental Engineer, Regional Office, Bathinda has jointly
caiculated the amount of environmental compensation for the period of violation
under the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 and referred the case to the EC
verification committec. The Environmental Engineer informed the EC verification
committee that the industry is. a medium scale orange category unit and had
submitted a copy of clectricity bill while applying for consents of the Board through
OCMMS on 29.01.2026 and as per that electricity bill the date of electric connection

is 21.11.2013..As such the date of commissioning of the industry may be considered
21.11.2013.

18) The EC verification committee constituted by the Board for evaluating
the Environmental Compensation to be imposed upon defaulting industrial units,
Urban Local Bodies, Health Care Facilities and Oiher establishment has considered
the case of Punjab Kesari Group. B-11, Industrial Area, Mansa Road, Bathinda in its
meeting held on 17.02.2026. The EC verification committee has calculated the
Environmental Compensation for the period of violation of 4484 days from
01.11.2013 (date of commissioning of industry as per electricity bill) upto 09.02.2026
(date of heaiing) under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 in accordance with the formula
and methodology cvolved by the Central Pollution Conirol Board and adopted by the
Punjab Pollution Control Board. The calculation carried out by the EC verification WS

-

committee i3 tabulated helow:

A,
Environmental Engineet
Punjab Pollution Control Board
Reglonal Office, Bathinda.
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Particulars | Vaiues -
EC PI*N*R*S*LF |
Pl 50 Bgr;gAviolat_iB; of Water Act, 1974 and Air Act, |
1981
N | 4464 | From 21.11.2013 (date of commissioning as
| ! per electricity bill) to 09.02.2026 (date of
hearing)
? 125 | Being a medium scale orange category unit.
s 1 For medium scale units.
LF R As per criteria given for industrial unit. |
'EC | 50x4464x 125x 1 x 1 = Rs. 2,79,00,000/- ]
19) Therefore, Punjab Kesari Group, (Jagat Vijay Printer, LLP) B-11,

Industrial Area, Mansa Road, Bathinda through its Director / Authorized Signatory
is hereby directed to deposit an amount of Rupees 2,79,00,060/- (Two Crore Seventy
nine Lakh Rupees) as environmental compensation with the office of the Punjab
Pollution Control Board for degrading and damaging the environment for the period
of violation from 21.11.2013 to 09.02.2026 as recorded herein above within 15-days
from the date of receipt of this order, failing which necessary action will be initiated
for recovery of the amount of environmental compensation by adopting coercive
measures.

20) The EC verification committee has confirmed the imposition of EC
amount to Rs. 2,79,00,000/- upon the industry for the period of violation from
21.11.2013 to 09.02.2026. The calculated Environmental Compcnsat.ion has been
approved to be imposed by the Chairperson of the Board. Upon such imposition and
approval, the orders for imposition of Environmental Compensation are being issued
by the undersigned Member Secretary of the Board.

21) Take notice that no further intimation or reminder will be issued or
served by the Board in this regard after lapse of stipulated period of 15-days. The
Environmental Engineer, Punjab Pollution Control Board, Regional Office, Bathinda
is directed to ensure compliance of directions issued to Punjab Kesagi Group (M/s

Jagat Vijay Printer, LLP), B-11, Industrial Area, Mansa Road, Bathin

Membér Secretary

' 13- %
EnvironmentalEnginee
Punjab Pollution Contro) Board
Regional Office, Bathinda,
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Rahul Clerk <courtclerk@aparlaw.in> Mon, Jul 20, 2026 at 10:52 PM
To: harshit.gupta@capitallaw.in, contact@capitallaw.in
Cc: Apar Gupta <office@aparlaw.in>

Dear Sir/Madam,

Please find attached the Reply filed on behalf of the Respondent in Appeal No. 58/2026, Jagat Vijay Printers LLP
Through Its Authorized Signatory Ashok Kumar vs Punjab Pollution Control Board.

The attached Reply is being served upon you by way of advance service. Kindly treat this email as advance service of
the said Reply.

You are requested to kindly acknowledge receipt of this email along with the attached Reply.
Thank you.

Yours faithf

Kind regards
Rahul

Court Clerk
Law Office of Apar Gupta

@ courtclerk@aparlaw.in

A E-215, 3rd Floor, East of Kailash, New Delhi, India 110065
T +91-9873-02-0252 X &)

ﬂ Final Jagat Vijay Reply in Appeal no 58 of 2026.pdf
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